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B N S U 3

3 GOVERNMENT OF INDIA.
| LEGISLATIVE DEPARTMENT.
}

ASSEMBLED FOR THE PURPOSE OF MAKING LAWS AND RREGULATIONS
"  UNDER THE PROVISIONS OF THE INDIA COUNCILS ACTS, 1861 to 1900
' ! (34 &'95 Viot., c. 67, 56 & 58 Vict., o. 14, AND 9 Eaw. VI, o. 4).

i

4 : Wednesday, the 4th February, 1914.
g

3 PRESENT :

'PBOOthmGS" OF THE COUNCIL OF THE GOVERNOR GENERAL OF INDIA

i
j 1
v',['he Oouncil met at the Oouncil Chamber, Imperial Seoratamt, Delhi, on

?.['he Hon'ble 81r HARCOURT BUTLER, K.0.8.1, C.IE., Vice-President, presiding,

and 54 Members, of whom 48 were Additional Members.

i - QUESTIONS AND ANSWERS. .

'l'he Hon'ble Mr. Banerjee asked :—
1. "(a) In'it the case, as reported in the newspapers, that 1t; has been decid-

od to appoint & paid Vice-Chanoellor for the Calcutta Umvemty in succession
. o the Hon'ble Mr Justice Sir Ashutosh Mukerji ?

: “(b) Has any despatch been sent to the Secretary og State by the
Government of India recommending the appointment of a paid Vioe-
‘Chancellor ?

“(0) If such a despatch has heen sent to the Secretary of State, will the
Government be pleased to state whether His Excellency Lord Carmchael
Rector of the University, was consulted ?

- “(d) Will the Government be g)leased to state whether they propose to
lay the aforemd despatch on the table ¥’

'.l‘he Hon'ble Mr. Sharp replied :—

“The Government of Indis are not prepared to make any statement on
‘the questlon at present.”

The Hon'ble Sir Fazulbhoy Cnrnmbhoy asked :—

2. “(a) Has Lord Inchcape submitted any report to Government after his
last visit to India ?

“(b) If so, will the report be laid on the table ?”

m L 4
muuu.



414 QUESTIONS AND ANSWERS.

(Hr. Olark ; Maharaja Ranajit Sinka of Nashi- [ 478 FEBRUARY, 1914
pur ; Mr. Sharp; Sir Reginald Craddock.)

The Hon'ble Mr. Clark replied :—

“ No report was submitted by Lord Incheape to the Government of India,
but the minutes of the various Conference meetings over which he presided
were 80 submitted. '

“ As I explained in the course of a debate on this subject initiated in this
Council by the Hon'ble Mr. Gokhale on the 25rd February, 1912, the Confer-
ence was of an entirely informal nature and Government do not think it
necessary to lay papers relating fo it on the table.”

\ (;I‘he Hon’ble Maharaja Ranajit Sinha of Nashipur
asked \—

g8‘...“""..,..,,.,,,. 3., * Will the Government be pleased to state if it is a fact that Government
" Salearia * is considering to appoint a paid Vice-Ohancellor for the Caloutta University ?
The Hon’ble Mr. Sharp replied :—

; “The Hon'hle Member is referred to the answer just given to 2 simlar
question asked by the Hon'hle Mr. Burendra Nath Banerjeo.”

“ked'l'he Hon'ble Maharaja Ranajit Sinha of Nashipur

e 4, “ With reference to the reply given by the Hon’ble 8ir T. R. Wynne in
jBesass. " poply to my question on the Nalhati-Azimgunj Branoh of the East Indian
¥ ilway on 6th January last, I beg to ask how many hours it used to take to
run from Nalhati to Azimgunj eight years ago P"

The Hon'ble Mr. Clark replied :—

“From inquiries made from the East Indian Railway it appears that
eight years ago two passenger trains ran between Nalhati and Aszimgunj, the
time taken varying from'one hour thirty-five minutes to two hours nine
minutes. .

“ Now only mixed trains run at lowest speed.

“The ‘presumption is that the passenger trains were being worked at a loss
and the company dEd not feel justified finanocially in maintaining the service.

“The Enst Indian Railway Company will be addressed on the subject and
asked if they cannot now arrange for at least one passenger train each day at a
better speed than the present mixed train service.”

ed'I‘he Hon’ble Maharaja Ranajit Sinha of Nashipur

|
§
%
|
{
|
i

iwumberor By “ Will the Government be pleased to lay on the table a statement showing

" emagies the number of second appeals filed and the number dismissed under Order 41,

; Raule 11, of the Code of Civil Procedure, Act V, 1908, in the several High Courts
and Chief Courts of India for the last three years "

The Hon'ble Sir Reginald Craddock replied :—

“The Hon'ble Member is referred to the Annual Reports on the Ad-
ministration of Civil Justice compiled by the various High Courts and Ohief
Courts, from which the figures he asks for can readily be extracted.”

i :ll'he ‘Hon’ble Maharaja Ranajit Sinha of Nashipur
ced :—
Cedreta 6. “Isit a fact that Jogendra Nath Dey was a clerk in the office of the
sBa¥eme-  Accountant General of Bengal from 1874 to 1901 and that he was dismissed
; on the 14th June, 1901, on the grounds of indebteduess and that he submitted
' _.% a memorial to Lord Curzon on 1st May, 1802, for his re-instatement? If so,
bsesuntant il] the Government be pleased to state what orders, if any, have been passed

i on the same memorial ?"

i
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(4re FEBRUARY, 1014.)  [Sir William Meyer; Rai Sri Ram Bahadur ;
Sir Bobert Carlyle ; Raja Kushal Pal Singh ;
Myr. Barua.]

The Hon'ble Sir William Meyer rcplied :—

“Babu Jogendra Nath Dey was a clerk in the offico of the Accountant
General, Benr'u] from September, 1877 to the 14th June, 1901, on which date
he was dmmlssed from Government service. The grounds of his dismissal were
that he was heavily in debt, that Jie had made falsestatemerts about his indebt-
cdness, that his work was bad and his conduct gencrally unsatisfactory He
submitted two memorials to the Governor General, one in August, 1901, and
the other in May, 1902 On each occasion the Governient of ludia declined
to interfere with the Accountant General’s order of dismissal.”

The Hon'ble Rai Sri Ram Bahadur asked :—
7. “Are cattle slaughtered in the several major Provinces (excludlngm
Burma) for dried meat exported to Burma ? for
“If so, will the Government be pleased to lay on the table a statement
showing—
(a) at what places in such Provinces cattle are slaughtered for this
purpose ?
(5) an approximate number of cattle killed at each of thesé places, in
the years 1010, 1811 and 1912¢”

The Hon'ble Sir Robert Carlyle replied :—
“The Government of India are aware that dried meat is imported into

Burma from India, but they are not in possession of a 6.{ data which would
enable them to supply the further 1nformatwn asked for by the Hon'ble

Member.”

The Hon'ble Raja Kushal Pal Singh asked :—

8. “Has the attention of the Government been drawn to my remarks on
takkapi advances made in my budget speech in the Imperial Legislative fraseet
Oouncil on the 24th March, 1013 ?  Will the Government be pleased to say lebhar
whether they propose to consider the desirability of reducing the rate of intereat

from 6} per cent to 5 per cent as suggested therein P”

The Hou'ble Sir Robert Carlyle replied :—
“The attention of the Government of India has been drawn to the remarks

¢ made by the Hon’ble Member regarding fakkavs advances in his hudget speech
. in the Imperial Legislative Council on March 24th, 1018. The mﬁmm-
i tion of the Famine and Irrigation Commission that the rate of interest on
t such advances should be reduced from G} per cent to 6 per cent was care-
" fully considered by the Government of India and the reasons for their

.

* inability to accept it are Enen at length in paragraph 3 of Land Revenue

Resolution® No. 6-204-16, dated November 80th, 1905, a copy of which was
published as a Supplement to the Gazette of India, dated December 2nd, 1003,
and is now laid on the table. The Government of India are of opinion that

‘ mﬂunﬁ has ocourred since the publication of the Resolution to justify a

ion of the views expressed therein.”

The Hon'ble Mr. Barua asked :—
9. “Will the Government be pleased to lay on the table a statement showing yemper o
(grade by grade) the number of appointments in each branch of the spZess
Bervices of each of the Provinces of Bengal, Bihar and Orissa and % ?:g-l
P "

and

it

® Vide Appendix A.



416 QUESTIONS AND ANSWERS.

[Sir Reginald Oraddock ; My. Barua ; M. Clark; [41n FEbRUARY, 1914.)
Maharaja Manindra Chandra Nandi.)

The Hon'ble Sir Reginald Craddock replied :—

It is understood that the Hon'ble Member's question refers ;n]y to the
Executive and Judicial Branches of the Provineial Civil Service A statement®
giving the information desired is laid upon the table.”

The Hon'ble Mr. Barua askod :—

Appotat- 10. “Isit a fact that the Local Governmeut of Assam has applied to the
% Government of India for sanction to the appointinent of whole-time Subor-
IR0 dinate Judges in that province *

“If o, what orders, if any, have heen passed on such application *”

The Hon'ble Sir Reginald Craddock replied :—

“ A proposal has been received trom the Chief Commissioner, Assam, for
the temporary appointment of a Subordinate and Assistant Sessions Judge for
the Assam Valley Districts. 1t is at present urder consideration.”

The Hon'ble Mr. Barua asked :—
- 11, “ Will the Government be pleased to lay on the table a statement aho:i‘riﬁ
g‘

and the different customs dutics levied in India andthe annual income from
o do
"m

during the last 6 years ¥ ”

The Hon’ble Mr. Clark replicd :—

“ A copy of the Tariff Schedules and a statement,t showing the customs-
revenue obtained under each of the principal classes of dutiable imports and
exports during the last five years, are placed on the table. ”

The Hon'ble Maharaja Manindra Chandra andi asked :—

own . 12 “Will the Governwent be pleased to lay ou the table a statement
&= "™ howing—

(o) the number of Indiaus of Indian parentage who have passed
the Indian Civil Service Examination si:%g that examination
was first thrown open to com pe:ition ;

(¢) the number of such Indian Civilians employed now, or in the past
in the Political Departinent, or accredited to Native States as
Residents or Assistant Lesidents ;

(¢) the number of such Indian Civilians employed now or in the past
in the Foreign, ITome and other Secretariat oflices of the C;::-
ernment of India ; )

.(d) the number of such Indian Cirilians employed now or in the
in the Becretariat offices of the various Provincial Govern-
ments ? "

The Hon’ble Sir Reginald Craddock replied :—

“ (a) The number of natives ol India (as that term is defined in art.
37, Civil Bervice Regulations), who have passed the Indian Qivil
Service Examination since it was thrown open to competition is
94, of whom all but three bear Indian naimes.

“(b) None.

“(c) One.

“(d) Pour, excluding officers employed on temporary or special duties.”

® Tide Appendix B.
t Fide Appondiz C,
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PROVINCIAL SMALL CAUSE COURTS (AMENDMENT) BILL;
DECENTRALIZATION BILL; INDIAN MOTOR VEHIOLES
BILL.

[4re Fesruany, 1914]  [Sir Gangrdhar Chitnavis ; Sir Robert Carlgle ;

Ar. Rama Buyaningar; Mr. Pandit; The
President ;  AUr. Porter; Sir Reginald
Craddock ; Ur. TV heeler.]

The Hon'ble Sir Gangadhar Chitnavis asked :—

13. “ Apropos of statements made in the Council in reply to my questions cass
about cattle survey, will Government be pleased to state if the provineial
cattle surveys aro now complete ? If 50, do Government propose to undertake
the preparation of a report for the whole of India on the hasis of these
ramm P’l

The Hon’ble Sir Robert Carlyle roplicd :—

* Oattle surveys have not heen prepared for all Provinces and the Govern-

L

ment of India are mnking inquiries as to tho progress made."”
The Hon'ble Mr. Rama Rayaningar being absent, his questions*
were not put and answeiod.

The Hon'ble Mr. Pandit said:—* May I put the quostions in the
name of Mr. Rayaningar 7"

The President sail:—* No, Bir, that is not iz order.”

THE INDIAN COPYRIGHT BILL.

The Hon'ble Mr. Porter nﬁresenthd the Report of the Select
gomm;ttee on the Bill to modify and add to the provisions of the Copyright
ot, 1911. -

THE PROVINCIAL SMALL CAUSE COURTS (AMEND-
' MENT) BILL.

The Hon'ble Sir Reginald Craddock presented the Report of

the Belect Comniitee on the Bill to nmend the Provincial 8mall Oause Courts
Aot, 1887.

THE DECENTRALIZATION BILL.

The Hon'ble Sir Reginald Craddock presented the Report of
the Select Committee on the Bill to decentralize and otherwise to facilitate

the administration of certain enactments.

THE INDIAN MOTOR VEHICLES BILL.

The Hon’ble Mr. Wheeler suid :—“8ir, I beg to. present the
Report of the Select Committee on the Bill to consolidate and amend the
law relating to Motor Vehicles in British India ~ Various interesting opinions
have been received on the Bill, and after cousidering thew the Select Com-
mittee have made certain changes ; these arc mostly explained in the Report,
but there arc one or two which may be mentioned as of general interest.
‘When the Bill wa introduced it was specially mentioned that the question of
MIimit for drivers was a debatcable point, and in the Bill, as first
irculated, this was fixed at 16; but in view of the decided opinion of practically

® Them questions roforred to—
(1) Imcrenss of supply of sulpharie asid by introducing its manufacture in Jalls.
(2) Depuiation of Major Malvany to England for a study of English Prison adininistration, and
(8) Formatlon of Co-operative Awocialions of cuttle breed




418 INDIAN MOTOR VEHICLES BILL; RESOLUTION FOR FORM-
ATION OF CONCILIATION BOARDS.

[(My. Wheeler ; Sir Fazulbhoy Currimbhoy.) [ 4tH FEDRUARY, 1914.]

all the major Local Governments, the Committec propose to raise it {o
18, which also is the limit in most of the existing provincial Acts. Another
point on which an attem pt has been made to meet the opinion expressed is in
regard to the registration of cars, which varions people desire to see recognised
outside the province in which registration was effected. 1In respect of driving
licences it will be possible, under rules to be framed hereafter, to issue such a
general licence, and the Comumittee suggest a similar provision in the matter of
registration, which will enable a registration number to be accepted outside
the province in which it was given, subject to such conditions and restrictions
as the Governor General in Counecil way impose. Another change that has
been made is in respect of penalties. It has boen represented that the punish-
ment for reckless driving should be raised, and we have accordingly enbanced
the permissible fine from Rs. 200 to Rs. 500; at the same time we have
redrafted the general penalty clause and slightly widened it. Lastly, in respect
of the powers of the Courts to cancel or suspend licences on conviction, a limit
of one year within which such an order would be effootive has been inseried in
response to n certain amount of opinion to the effect that it is not expedient
that, for instance, & Magistrate of the second class should have an unrestricted
power of cancellation or suspension.?’

RESOLUTION FOR FORMATION OF CONCILIATION
' BOARDS.

The Hon'ble S8ir Fazulbhoy Currimbhoy said :—* Sir, the
Resolution I beg to move runs thus :—

That this Council recommends to the Governor General in Council that a Committes
consisting of Hinda and Mohammsdan Members of this Council be appointed for the prepara-
tion of a draft schem3 for the formation of Conciliation Boards at every important centre on
the model of Municipal Boards, composed of Honorary Members duly elected by the Hindu
and Mohammedan residents of the locality, with statatory powers— :

(1) to arbitrate in all cases of differences between the two communities ing to the
time, place and manner of the observance of their respective religious and social
ceremonies ;

(2) to take necessary action for the prevention of violence and riots connccted with
such observance ;

3) to adjudicate upon the nature of premises proposed to be uoquired by public bodi

o or] igmpuil: and claimed Ey eitimpHmdus orhlmmmdaisl’:s iplaces 3
worsaip.

Tt will be seen that the main prol[msa.l is for the formation of Conciliation
Boards, and the rest of the Resolution deals with their powers and the procedure
preliminary to the necessary leﬁislation‘ The justification for such & motion is
clear. Harmony is the natural condition of growth, and according to the
leaders of thougit., both Indian and European, a cordial Hindn-Moslem enfente
is an essential condition of Indian national E;grass The truth has
been recognized all along by the general public, Hindu and Mohammedan
alike. According to the lugg authority of the Imperial Gazetteer, Hindus
and Mohammedans have lived peaceably together. ‘By degrees the fervid
enthusiasm of the early raiders was softened down; the two religions learned
to live side by side’ And not only that: the last Census, as also the
previous ones, revealed the fact that in social habits the two communities
arc to some extent at least indistinguishable. In minor details of every
day life the Indian Mussulman has little to distinguish him from the Hindu.
Even in matters of prejudice and superstitious beliefs Hindu and Mussulman
villagers ave on the same level. The Gazetéeer points out: ‘The vi
Mussulman of the present day employs the Hindu astrologer to fix a lucky day
for & marringe, or will pray to the village god to grant a son to his wife.’
8ir John Strachey, in his ‘India: Its Administration and Progress,’ observes :
‘The Brahmans have no sort of scruple in accepting Mohammedan saints as
proper objects of veneration, and nothing is commoner than to see Hindus
taking an active tnrtin Mohammedan ceremonies, and beating their breasts
at the Muharram like good Mussulmans’ Conditions for the growth of discord
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and uncompromising hostility between the two communities are entircly
foreign to such a state of mutual appreciation and brotherly feeling. Asa
matter of fact, in rural India, ordinarily, the Hindu and the Mussulman live
even now, as they have lived for ages past, in perfect amity as members of one
family. Even in urban areas, the centres of disorderly and truculent elements,
discord is the exception rather than the rule. 'T'his natural tolerance as a normal
condition of Indian life has been the result of the wise statesmanship of
Mohammedan Rulers. I cite only the testimony of Sir John Strachey in proof of
the religious tolerance of Mohamnedan Rulers : ‘ The Mohammedan Sovereigns
usually treated their subjects, in matters of religion, with great tolerance.’
The polioy of British Indian Administration has followed the same enlightened
lines. It would be strango, therefore, if there were present in the reclations
between the two communities any circumstance which interposed an unbridg-
able gulf and rendered a cordial understanding impossible.

“ But, 8ir, it would be folly to ignore the fact that, for reasons I need not
discuss here, there has been of late some amount of ill-feeling between the two
communities at some places. Whether it is a recent growth or not, is a
1?‘?‘:.eation of little importance, and the past history of the relations between

e Hindu and the Mussulman is relevant only in so far as it supplies the
foundations for hopes of a better understanding. For our present purposes
the deductions from the review of Hindu-Moslem history, both past and
contemporary, are all-important. Two facts stand out in broad relief. In the
first place, differences in respeot of religious observances of Hindus and
Mohammedans often lead to serious riots; and in the next place, history shows
the relations have not been ro strained before. A statistical survey of these
religious riots is unnecessary to emphasize faots which are matters of common
knowledge. The situation is difficult and promises to become still more
difficult in time unless the evil is checked wiciout further delay. These riots
are a constant source of trouble to both the Government and the people. In
the words of Bir John Btrachey, ‘the animosity which is so easily
aroused between Mohammedans and Hindus is often a cause of serious
anxiety.’ The desirability of preventive action is therefore obvious.
¢ Nothing could be more opposed to the policy and universal practice of the
Government of India than the old maxim of divide and rule; the maintenance
of peace among all classes has always been recognized as one of the essential
duties of our ‘belligerent civilisation'.’ The Government of India has set
before itself a higher aim and a higher ideal than this maintenance of peace
among the different classes to which 8ir John Btrachey referred; the whole
objeot of British Indian Administration has been the moral and material and
political progress of the Indian Nation. BSo long as the most perfect under-
standing is not established between Hindus and Mussulmans this object can
never be fully attained. Any rational scheme of promoting good feelin
between the two communities should therefore be welcome to Government. It
ghould be equally welcome to the communities themselves. Popular leaders on
both sides have sought to impress upon the masses the necessity of a rapproche-
ment. Sir Bayed Ahmed, the sage of Aligarh, His Highness the Aga Khan, and
the Honourabe Mr. Gokhale have all held the same enlightened views on this

int. Education is helping the cause among the masses. But something more
is necessary to accelerate tho pace of progress. The present method of dealing
with Bakr-Id and other religious riots, even if effective as a means of suppres-
sion, has the unfortunate effect of accentuating the differences between the two
communities by leaving a trail of bitterness behind, and by perpetuating painful
memaries of Injuries sustained and of punishments undergone. Rigour in
such cases is entirely misplaced. It further inflimes the passions and defeats
its own object. Besides, it is not right that religious sentiment should be
treated in the same manner as low passions. In my humble opinion, con-
ciliation is more required in cases of strong differences between Hindus
and Moslems than harsh Police arrangements. Man is after all a rational
being, and however clouded the reason might be for the time being by religious
enthusiasm, the gentle word of caution and compromise from the right
quarter will soothe the feelings and restore natural good-will.
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“ Bir, conoiliation has been tried with promising results in the West in the
settlement of industrial disputes. In the United Kingdom it has seoured
legislative sanction, and although the previous enactments beginning with b
George iv, c. 96, and ending with the Councils of Conoiliation Act of 1867 (30
& 31 Victoria, ¢. 105) remained almost a dead letter, the Oonciliation Act of
1896 (69 & G0 Victoria, c. 30) has been from all testimony productive of
some good. Notwithstanding the fact that registration of Conciliation Boards
under the Aot is purely voluntary, the results have been so far satisfactory.
An appreciableipercentags of disputes has been settled, and serious conse-
quences have been prevented. The idea has caught on and is steadily spread-
ing. On the European Continent France, Germany, Switzerland, Italy, and

. Bweden have all adopted the same methods of settlement of industrial disputes.
: The Conseils def; Prud’omines aro reported to be doing excellent work. On
+ the Far West jthe Wallape Act of 1888 of the State of Pennsylvania has led
: the way. Canada has her {Concih’atioa Act of 1900 on the model of the United
. Kingdom Act. | But coneciliation has attained a fuller development in New
} Zealand and Australia. The New Zealand Industrial Conciliation and Arbitra-
i tion Aot of 1894 introduced for the first timo the element of compulsion, and
; Australin in her Act of 1904 has profited by the example. The greatest
i diffioulty has been experienced everywhere in tho West in the enforcement of
! the deoisions of the Boards; and while the expediont of a guarantee of £100
from the parties has been resorted to in rome places and oases, New Zealand has
solved the problem by making conciliation compulsory.

“Now, Sir, if conciliation boards have been to some extent a success outside
India in the composition of industrial disputes in which passions run almost
equally high, I do not see why the experiment should not be tried in India for
the composition of communal differences relating to the observance of ceremo-
nies. - If anythipg, the local conditions are more favourable here than in
foreign countries. India i the home of the Panchayat, the celebrated Council
of Five mam?f 'From tijne immemorial people have been aocustomed to
settle:their (differenges - among themselves, without the, intervention of the
King's Qourts ; p epifit of gompromige and an unquestioning respeot for the
decision of the elderdiare ingrained in the Indian mind. I do not speak of the
{ oaste panchayats alone. The Village!Panchayat or Parishad of Manu still exists

{ the only panchayats’hre village panchayats’. Theseconditions would seem to

* Qonoiliation Boards not only ‘unjust but wholly unwarranted. The desirabilit;
i of conoiliation 'boards for the settlement of differences between Hindus a;
i Mohammedans has béen felt by the léaders. Two years ago an attempt was made

" by Moslems under ‘the leadership' of His Highness the Aga Khan tosettle °

: the outstanding!differences between them and the Hindus by the arbitration of

! the representatives of the two'communities. Only lately my friend, the Hon'ble ' '
J 8ir Ibrahim Rahimtaola, as Président of the All-India Moslem Leafna, empha- i:

! sized the necessity of such arbitration in his speech: ‘I feel strongly that in the

* interests of ‘India as 'a whole and those of each of the sister communities, it
is pre-eminently desirable that representative men chosen by each should meet
from time to time and discuss points about which any disagreement or feeling ma;
exist.’ Indications are not wanting that the Hindus have every desire to respo.
to the call. The und is thus prepared for the introduction of conciliation
in the settlement of the ettable differences between Hindus and Mus-
sulmans. I would begin with the district, or in special cases with the sub-

division or the Zahssl, for the dperation of the Qonciliation Boards. Admir-

able as the suggestion of the “Hon’ble Sir Tbrahim Rahimtoola is, I would
expand the idea and cover the country with a network of these Boards, instead

“'of leaving the’composing infliendes to work from one central body. Local °

- people would command greater respect and greater confidence and would work -

with greater regard for local prejudice in these matters than even trusted

leaders working &8 members of an All-India organization. I would also enlarge

R L

j in some parts of India. - Guzerat, Bgudelkband, and partsof Ohota Nagpur still .}
. haye village pao!ahay'}:ta ; some vill in the eastern and |central parts of the .| fi
Punjab bave them still: *In the hills of the United Provinces, and in Nepal, i: |

i be propitious and would make a 1 assumption of the inefficacy of the suggested : il
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the scope of the arbitration, and would give the boards powerto deal with
all differences between the two communities other than political. I regard
these non-political differences as far more serious than the so-called political
dliffcrences, and Dblessed will be the peacemaker who succeeds in composing
them.

“ Bir, the machinery I would employ for the purpose is a local conciliation
board, the representative and local character of which is ensured by makin
the membership elective, by dividing the seats equally among Hindus an
Mohammedans, and by insisting ugon residence within the locality as a quali-
fication of eligibility for election. Such a bodfr will inspire confidence, and
will soon become popular. By respecting local feeling such as no other public
body can do, it will secur¢ an amount of public co-operation which will be
thie best guarantee of success. 'The board, like the panchayat of old, must
bLe permanent, the members only changing periodicall ¥, and must have a
corporate existence to avoid legal difficulties. The conocilistion Dboards should
accordingly be formed on tne model of our municipal boards. In my view
of the matter, the functions indicated in the several clauses of the resolution
are absolutely necessary. But before I examine them in detail I mustexplain
why I want thesc conciliation beards to be armed with statutory powers. ith-
out a complete statement the suggestion is likely to cause some amount of
misconception among Hon'ble Members.

‘“ 8ir, Hon’ble Members will note that I have advisedly used the term * con-
ciliation ’ instead of ¢ arbitration ', although the principal work that the suggest-
ed boards are expected to do is that of arbitration. The reason is that, munder
the existing law of narbitration a valid reference of maiters in dispute by all
the parties concerned alone gives jurisdiotion to the arbitrator. Once there
is such a reference ample legal provision exists for the enforcement of the
arbitrator's award. An arbitrator 1s, as often as not, a h{-man, but the law
provides that any award he makes bond ]{ids is legally valid, and a decree
can be passed upon it by the Civil Court at the instance of either ﬁu-ty. An
arbitrator's award accepted by the Civil Oourt is final and not appealable. The
arbitrator has thus certain legal powers, and no difficulty arises in his case
if he hapﬁgs to be a lay-man. The law has facilitated matters for him by
absolving him from the necessity of observing in the proceedings before him
any rules of procedure and evidence. I claim similar statutory powers for
these conciliation boards so far as the procedure and finality and enforcement
of their decisions are concerned. From the necessities of the case conciliation
boards must also have statu powers to take cognizance of disputes upon
information, irrespective of the wishes of the people. Hon’ble Members will
easily realize that an ordinary reference to arbitration is out of the
question in such disputes. For one thing, the inflamed passions of the rival
parties will not admit of the adoption by them, unless under preasure, of such
a sober course. There is also the insuperable difficulty og) getting a valid
reference. 'The disputes are not between two corporate bodies, and the parties
claiming an interest in the subject-matter of dispute are indeterminate. If
there is therefore to be any arbitration or adjustment of rival olaims out of
court, it must be by an agency not deriving its power and authority
on the partioular occasion from the consent of the parties. And this 1s
¢ conciliation ' as distinguished from ° arbitration ®. The board’s jurisdic-
tion to intervene must therefore be independent of the will of the
parties, and such jurisdiction can alone be secured by law. It is thus one of
the essential conditions of success of conciliation boards that statutory powers
should be given them for the performance of the duties embodied in the three
clauses of the resolution. The fact that lay-men should sit on the board does
not, to my mind, interpose any difficulty. We have now working in India
various bodies with a large proportion of lay element in them with ample
statutory powers. The local bodies are in point. The resolutions of such
bodies are enforceable in law. They exercise even the delicate powers of
taxation. Yet no difficulty has arisen in their case. The fears that the exercise
of statutory powers by conciliation boards of lay people will be attended by
extraordinary risk are therefore groundless. Such powers will not weaken the
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executive eithor. ‘The boards will be auxiliary to the executive. They will be
composed of an eqnal number of Hindu and Mohammedan representatives. Legal
provision must acoordingly be made for the appointment of an independent
umpire in caso of: an equal division of the board on any question. In the

. United Kingdom the Board of 'I'rade sometimes appoints an umpire. Hero

Government may reserve to itself the right of appointment of the umpire. In
actual working the District Magistrate or the Sub-Divisional Officer will
act as umpire, and will thus have the final say. The prestige of Government
cannot therefore stffer, and the boards will not causa the smallest diminution
of the powers of the executive. Desides, in any scheme of legislation snfeguards
for the maintenance of the prestige of Government can be provided That is a
matter of detail jwhich can' be settled by the Committee which I suggest
should be .appointed to prépare a draft scheme. But an analysis of the
situation makes the grant of statutory powers to the boards an imperative
nccessity. : :

“8ir, of the functions I would assign to the conciliation boards the settle-
ment of disputes relating to the time, place and manner of the observance of
the respective cerémonies of the Hindus and Mussulmans is now practically in
the hands of the Police. In every case of differcnce the executive head of the
locality refers the; matter ‘to’ the Police for inquiry and report, and he has
perforce to be guided by the Police report. But this report, except perhaps in
rare instances, receives colour from the sympathies or the prejudices of the
subordinate officer according as he is & Hindu or a Mussulman. This fact not
only disoredits the report, but is attended with serious consequences’ The dis-
¢omfited party feels a sense df wrong, and takes the law into its own hands.
For this unsatisfactory arrangement which prevails at present I want to
substitute the agency o! the eleoted conciliation boards, .Hon'ble Members
will agree with me that their decisions on the points at issue will command
ﬁnter confidence and support. The executive authorities: will be absuvlved
rom blame, and people will have nothing to say against the Police. Hon’ble
Members will fofl?:ow the recommendation incorporated in the clause better

%h:n the% remember how “a |satisfac

decision about the | place and manner
rifice. hurtful tg the. _ *local people would prevent friction and
riot, In the matter.of time {ooithe revent Agra marriage igcident has shown
that a variation of the time of.observance is at times desirable and can be made
without any,serious prgjudice to communal righta.
i . “Bir, fmuld so: place preventive action in the hands .of the board. The
the executive shonld enforce .it ias best they can, and in ,the precaution
measures they may: take they should be guided by the counsels of the boa:x
The executive lemf.]y the board must co-operate with each other in this matter .
of :prevention; the responsibility being shared by the board. In praotical
working in this scheme much avoidable friotion between the Police and the
people and much loss of life will be prevented. .
Py The th:rd funotion proposed for ‘the conciliation  boards will not' require
fnuch-elucidation.’ *The recent évents at Oawnpore, for a statesmanlike treat- !
ment of which all India is grateful to His Excellenoy the Viceroy, have shown
how an initial misunderstanding about the nature of a property sought to be :
aoquired for'a p'ublic'?'su:poae ‘might lead to disastrous consequences. An '
ncy is clearly wanted for the settlement of disputes about the charaoter of :
the property at the preliminary stages, and an elected local conciliation board .
consiituted on the lines indicated above appears to have the best olaims to
cons.deration. They will prove far more satisfactory than the Oivil Court. |
Independently of this resolution Government will be well advised to undertake !
legislation for the prevention of acquisition of land and buildings used as places -
of worship either by Hindus or Mohammedans. But even if such legislation is
introduced, these conciliation boards will be of invaluable helP in the deter-
mination of the difficult questions of title involved in the claim. They will
provide a check upon frivolous and absurd claims. |
“ 8ir, no more point remains to be discussed and I commend the Resolu-
tion to the acceptance of this Council.”

. :fnitiétiv,e should come from the boatd.; Once the board comes to ,a decision,
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The Hon'ble Maharaja Manindra Chandra Nandi of
Kasimbazar said :—*“ Sir, since this Resolution is” caleculated to maintain
and promote amity between the Hindu and Mohammedan communities of
India, I have pleasure in supporting it. These two great communities have
lived side by side in this country for centuries, and it 1s of the first importance
that peace and goodwill should subsist between them. This Resolution re-
commends that Conciliation Boards composed of honorary members elected
by the Hindu and Mohammedan residents should be established in different
localities and should have statutory powers to arbitrate in certain specified
cages in which differences lending occasionally to outbursts of regrettable
violence between the two communities are of not infrequent occurrence.
‘With the powers conferred by law will come a sense of responsibility, and
the efforts of these Conciliation Boards will have the effect of preventin
serious misunderstandings and breaches of the peaco. B8ir, in the Murshidaba
district in Bengal, of which I am a recsident, there is a large population of
Hindus and Mohammedans who have lived at peace with one another; and
I am hupfpy to say misunderstandings which might have led to violence or
breaches of the peace have been from time to time averted by the arbitration
of influential Hindus and Mohammedans. A scheme of this kind deserves
legislative sanction, and since it has the additional recommendation of broaden-
ing and strengthening the base of local Self-Government, it is entitled to the
support of the Government. ”

The Hon'ble Khan Bahadur Mir Asad Ali Khan said :—.
* Bir, in rising to support my friend, the Hon'ble Bir Fazulbhoy Currim-
bhoy, I desire to make a few observations. The Resolution before the Council
makes a request for the appointment of a Committee to prepare a draft scheme
for the formation at every important centre of Conciliation Boards with statu-
tory power to arbitrate in all oases of differences between the Hindu and
Mussalman communities. This request is evidently made with a view to adopt
practical measures for the prevention of riots, such as have of late occurred
rather frequently in different parts of the copntry. I do not know if this
simple request tno will be regarded as an innovation, as a departure from the
esta, l'mheﬁ practice, as was recently observed by the Hon'ble Member for
Commeree in regard to my friend’s previous Resolution on the Mail Service.

“ The Resolution, Sir, has described the nature and composition of
Conciliation Boards and indicated in general the lines upon which such Boards
should work. It has rogerli[left all matters of detail to the esrt:- Oom-
mittee. I wish the Hon’ble Mover had gone further and ask orthwith for
the appointment of Oonciliation Boards with such statutory power as the Govern-
ment may deem fit to allow them. Personally, I would like to extend the
scope of the Resolution to all the important communities of India.

* Bir, after what has been so ably said by the Hon'ble Sir Fazulbhoy
Ourrimbhoy, I havenot much to sdy. Nor is this the occasion for me to go
into the details of this question. SBuffice it to say that.the need for Conciliation
Boards is keenly and widely felt by mary of the leading representatives of
the two great communities. That there have been several instances of racial
ill-will and bitter oppcsition largely due to regfious disputes between these
communities is a matter of common knowledge. In my province there
occurred sume time ago riots at Kumbakonam and Nellore, mainly due to
religious disputes between Hindusand Mussalmans,  There was also a serious
riot at Tinnevelly, the parties corcerned being Hindus and Christians.
Strange to say, these riots occurred in spite of the fact that the mutual
relationship between the different communities in the South is far less strained
than in the North. Itis high time that the scrious consequences of such riots
are fully recognised and eaily steps taken to I];?n't'.v'er:tt the recurrence of these
deeply regrettable incidents in the future. This question should be considered
more from the point of view of the public peace than from any social or
religious standpoint.  Friendly relations between the different communities
should ever continue to exist for the sucoessful administration of this country.



s

e

424 RESOLUTION IOR FORMATION OF CONCILIATION BOARDS.

[Ehan Bahadur Mir Asad Ali Khan; Sir Ganga- [4rH FEBRUARY, 1914.]
daar Chitnavis; Rai Sito Nalh Ray Baha-
dur.]

It is no less the duty of ths Governmoent than that of the Indian public to
help to promote by all possible and practical meaus frie:dly relations between
them. As for the acquisition of lands held to be sacred by Hindus and
Mohammedans there is no better way of dealing with it than by the appoint-
ment of Conciliation Boards. In this connection I venture to submit that
had there been at Oawnpore a ConcilationgBoard such as is now contemplated,
the Machhli Bazar mosque affair would not have taken the unfortunate turn it
did. To take the public into the confidence of the Government is one of the
political maxims of farsighted statesmaunship. With the loyal aid and active
co-operation of the leaders of Indian thought the Governmeant should, by means
of effective legislation, be able to prevent any serious outbreak of riots, whether
amongst Hindus or Mussalmans or Christians. Considering the modest nature
of my friend’s request, I feel sanguine that the Government, which cannot fail
to sympathise with the object of the Resolution, will be pleased to accept this
Resolution, even at least in an amended form, if not in its entirety.”

The Hon'ble Sir 'Gangadhar Chitnavis said :—" 8ir, my
sympathies on this occasion are in a large measure with the Hon'ble
Mover. No one will doubt for a moment the supreme necessity of a cordial
understanding between the several communities that inhabit this vast country,
especially between the twp great communities, Hindus and Mussulmans.
Any move which presents reasonable hopes for the attainment of "this noble
object must have the whole-hearted au]?port and co-operation of the sober ele-
ments of all the communities. It will not be right to form any exaggerated
ideas of the results, but the scheme of the Hon'ble Mover is well worth & trial.
Properly constituted Conoiliation Boards may perhaps be useful. Government
is keenly desirous of promoting good feeling between Hindus and Moham-
medans, and thcse.Ooncﬂiatiqnn%oards may strengthen its hands. I do not say
anything about the details as the Hon’ble Mover himself wants them to be fully
examined by a representative committee of this Council ; but I must point out
that Government has already prohibited the acquisition of places of worship, and,
as a rule, they are not acquired even though the claim is oFdoubtful validity and
the acquisition is imperatively necessary from hygienic or aesthetic considera-
tions. ese Conoiliation Boards, as the Hon'ble Member has rightly pointed
out, . may provide a check jupon frivolous claims. My long connection with
one of the progressive Municipalities has convinced me of the necessity of some
such check. B8ir, T think also that some such Boards, if permanent and really
influential, are likely.to be of even still greater service in settling pointa of
difference between the two communities before they lead to riot and violence.
Prevention is better than ocure, and it is always }émferahle that these differences
should be adjusted before passions are roused. Government officers at many

laces follow in -practice some of the principles advocated by the Hon’ble
over ; and because the Resolution seeks to introduce formally principles that
already largely influence official action and fo secure uniformity of practice,
I beg to support the B.?aolution._"
A '

The Hon'ble Rai S8ita Nath Ray Bahadur said :— “Sir, I
indulge in no vain compliments in saying that the time seems to me to be pecu-
liarly opportune and propitious for the discussion of a question like this, when we
have got at the head of the Government of the country, a personage, who has,
since the assumption of his exalted office, invariably pursued a policy of sympa-
thy and conociliation and who has exhibited, in more instances than one, the
courage of his conviction in carrying out that policy to its legitimate
consequences. ; )

. * Now, 8ir, this Hindu-Mussulman question is a national question, which
has been agitating the minds of the public from a very long time ; and its final
solution is therefore a matter of 'vitng importance not on&g in the best interests
oof the two great communities which form the bulk of the population of this
great Empire, but also in the il;t.erests of the peace and prosperity of this



RESOLUTION FOR FORMATION OF CONCILIATION BOARDS. 425
[ 41 FEBRUARY, 1914.] [Rai Sita Nath Ray Bahadur.)

Empire as a whole, I think I voice the feelings of the whole Council, nay,
of the larger public outside this Council Chamber, when I say that we cannot
be too grateful to His Excellonoy for allowing this subjeot to be discussed
here. I also congratulate Sir Fazulbhoy Currimbhoy for having taken the
initiative in bringing this matter to the forefront.

“ Considering the very important and far-reaching issues involved in this
question, I hope the acceptance of the principle of this Resolution will be
whole-hearted, spontaneous and unanimous. :

“ 8ir, while whole-heartedly accepting the principle of the Resolution, I
hope my Hon'ble Colleague will not take it amiss if I were to add a few
words 1n partial modification of his Resolution. The fact is that I wish to
have this Committee or OCommission made more comprehensive and broad-
based. It should not only include some of the prominent members of this
Council, but also some of the leading members of the two great communities
outside this Council Chamber, such as, His Highness the Aga Khan, the Nawab
Bahadur of Dacea, the Maharaja Bahadur of Durbhanga, the Maharajadhiraja of
Burdwan, S8ir Gurudas Banerjee, and others of the same character ; who, from
their position and influence, are sure to command the confidence of the public,
and whose words would carry great weight with them. The change which
1 propose making in the wording of the Resolution is as follows :—

That & Committee or Commisgsion consisting of prominent Hindn and Mohammedan
gontlemen, to be seleoted partly from this Council and partly from the outeide public, with a
high Government official, as its President, be appointed for the prepuration of a draft scheme
for the formation of Conciliation Boards at tho hoadguarters of every district with the Magis-
trate-Collector or any other senior officer as its President, on the model of Municipal Boards,
composed of honorary members duly elected lg‘the Hindu and Mohammedan residents of the
district, with statutory power as proposed in clauses (1), (2) and (3) of the original Resolution.

“The reasons for having a high Government official as President of the
proposed Committee or Commission and also for having the Magistrate or any
other senior officer in the district as President of the propol Conciliation
Board are too obvious to need any explanation from me.

“ There is no doubt that some may question the propriety and utility of
this Resolution being raised and discussed in this Council Chamber. They may
think that if we were really in earnest the matter could have been settled
amongst ourselves. But I beg to assert that it is not so easy of solution as it
may apparently seem to be. There is bigotry and fanaticism on both sides ;
and when the feelings of the masses are roused, it is not very easy for the
so-called leaders to keep them under Eroper control. The matter from various
reasons, has become so intricate, and is often-times attended with such serious
consequences, - ending not unoften in bloodshed, that it is of the wutmost
importance that the matter, in the interests of peace and order, should be boldly
tackled; and we appeal to the Governments in spite of its commendable attitude
of religious neutrality, to lend its powerful and helping hand in the peaceful
solution of this vexed problem. ‘

“ It may not be out of place to state here, more explicitly, the reasons why
I think it essential that the proposed Conciliation Board, in order to be safely
invested with statutory powers as proposed in the Resolution, should have the
Magistrate of the district as its Chairman. Further, I fear that the delibera-
tions of the Board, in the frenzy of heated religious .discussions, may either
sometimes end in fiasco or may sometimes lead to friction, unless they are

ulated and guided by the controlling authority of the District Magistrate,
‘gl ox:séa Ogrrﬁsence, to my mind, would have asobering effect on the deliberations of
e .

‘ Before concluding I beg to say that there is a specoial necessity for the
formation of these rds to adjudicate upon the nature of premises
roposed to be acquired by public bodies or companies and claimed by either
E[indus or Mohammedans as places of worship. There is nothing about which
the people of this country, whether Hindus or Mohammedans, are more sensitive
than in the matter of their religion and places of worship and as such the
acquisition, for public purposes, of places which are supposed to be places of
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worship often furnishes occasions for excitement, specially amongst the lower
classes of the people. It is therefore extremely desirable, in the intcrests of
peace and order, that the question whether a place is a place of worship or not
should be left to the decision of a Conoiliation Board.

“ With these few words I beg to givemy humble support to the Resolu-
tion which has just now been moved by my Hon’ble friend.”

The Hon'ble Rai Sri Ram Bahadur said :—“fir, I beg to
give my hearty support to the principle of the Resolution moved by my friend
the Hon'ble Bir f;l"'azulbhoyl_ Currimbhoy, which touches a question of the
gravest importange to our conntry.

*“As a' representative jof the provinces where unfortunately, of late,
religious differences have, at certain places. given rise to very serious disturb-
ances, I would hgartily welcome the formation, at all important ocentres, of
Conciliation Boards, constifuted of respectable Hindus and Mohammedans of
the locality. These Boards ought to have some legal powers, and their awards
to be declared enf;.nrcihla by looal authorities. It is unfortunate that people of
very low sacial position begin the quarrel, and it is to their interest to foment
the disturbances! I have pever heard of any of such quarrels originating
from either Hindus or Mohammedans of respectable position in society. The
ball of strife is sét arolling by men of straw, and respectable peoplo of both
¢tlasses are afterwards entangled in it. My own belief is that if, at the
outset, men of influence of both religious persuasions, take up the” matter in
earnest and put their heads fogether, they might devise and adopt conciliatory
measures which . tan surely allay the disturbed feelings of their co-religionists
snd pave the way ifor maintenance of peace and order.

. “Bir, the frequent ocolirrence of these religious disturbauces is a problem
which has ocoupied the minds of our Rulers in the past also, but with no result.
I need hardly say [that!its solution reqpires the most thoughtful attention of the
Government and the most otful handling. The unfriendly feelings generated
consequence of|thesf . distprbances E:;c in no small degree, lead to the con-
ion, in thosd Jocalities, of social intercourse between the members of the
,J:o communitied jand ¥ affe '*'tﬁ"a great extent the amenities of life between
em. ° ‘ N T ' _
' | “Wea hope that some permanent pnd satisfactory solution will be arrived
at and efficient stéps will be taken for the prevention of these internecine
guarrels between the followers of the fwo great religions, who form the great-
majority of the populaticn. ' ;¥ '
. “Reverting again to'the Resolution which is before the Oouncil, I must say
that I am not at present speaking anything as to the constitution of the pro-
d Conoiliation rdis or the pmocedure to be followed by them, nor as
0 method of onforoing their awards, - These are matters which will bo thought
of and settled :after.the principle involved in the Resolution has been accepted
by.the Government. fi .-

. ‘ The Hon'ble Raja Kushal Pal Singh said :—* Bir, the need of.
Conciliation Boards suggested by the Hon’ble Mover is nowhere more felt.
than in the United Provinces of Agra and Oudh, where relations between'
Hindus and Mohammetdns are becoming more and more strained day by day.
As a proof of this assertion I quote the testimony of no less an authority than
8ir John Hewett, late Lieutenant-Governor of our provinoces, who said :— )
The last advice which I have to give—perhapa it should have been the first— will take the:
form of an appeal to the leaders of thetwo great communities, the Hindus and the Moham-
medans, to compose their differences. - A little more than a year ago I had hoped that some-
thing might be attempted towards effecting a reconciliation between the two great communities.
But circomstances arose which rendered  this impossible, and things have been going from'
bad to worse, with the result that now, when I am about to leave India, I grieve to see thit’
the differences are more acute and the feelings mors bitter botween the two communities in
this provinee than they have been at any time E.uﬁng my residence here. .
“T am very glad to see that a distinguished leader of the Mohammedan
¢ommunity has taken the initiative and come forward with practical
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suggestions. It isa happy sign of the times—and it is hoped that this deplorahle
state of things will be put a stop to at an early date. It is no doubt true that
generally speaking persons who are iuilty of offences against public tran-
guillit are those who are not amenable to reasonable advice—and it is very
ifficult to restrain them from committing acts of violence. This became quite
manifesf during the recent disturbunces in Agra, where the District authorities
displayed the utmost solicitude to bring about an amicable settlement of
diﬂperences through the leaders of both communities ; Lut all their efforts proved
ineffectual. I am sure though that, if statutory recognition is accorded to the
position of leaders by Government, their influence over their co-religionists
will increase and be exerted on the side of law and order. There will be tho
further advantage that the creation of Oonciliation Boaxrds will obviate all that
might needlessly give rise to misrepresentation and odium, for if anything
which is not in consonance with general feeling were to be done, public opinion
would hold the members of such boards responsible. All that the Hon'ble
Mover asks for is that a Committee consisting of Hindu and Mohammedan
members of this Council be appointed for the preparation of a draft scheme.
There can be no valid objection to the appointment of such a Committee. It
will be open to the Government to accept the scheme either én fofo or in parts.
At all events the appointment of the Committes and their deliberation will be

attended with beneficial results.
“ With these few words, I beg to support the Resolution before the

Hon’ble Couneil.”

The Hon'ble Srijut Ghanasyam Barua said :—“8ir, in
associating myself with this Resolution I beg to submit that in view of the riots
that take place every year in some part of India or other in conuection with
rival Hindu and Mohainmedan ceremonials, the Resolution moved by my Hon'blo
friend deserves the good consideration of the Government. At first sight a
proposal of this nature is likely to call forth adverse criticism. It may be
u that it is & misnomer to call the proposed Oommittees, Boards of Concilia-
tion at all, if they have to be backetf by statutory powers; that it will be
difficult to apportion the number of memlers between the two communities,

- for if thay are unequal, the Boards will not be acoepted as reliable by the party
whose representation is in the minority, and if they are equal similar difficulty
may “arise with regard to the casting vote. But, 8ir, these are difficulties which,
as my Hon'ble friend the mover of the Resolution has shown, are soluble and by
the developed goodwill of both the comwunities are suroto bs effectively
overcome in the ocourse of time. These difficultics are common to all re-
presentative bodies, and have becn always overcome by means of some
conventional rules of procedure. The difficulty of two or more contending
parties to come to a good understanding, especi le in matters like these, lies
‘primarily in getting a fair common ground, a fair field for deliberation and
-for ‘learning rational and conciliatory wag': of thinking, 'When such a ficld is
given, these apparent . difficulties may be expeoted to vanish of themselves,
and perhaﬁ: the need for statutory powers which are now sought to give the

ro ards a life and standing will in time come to 8 minimum.

“ It may also be argued that in some instances the aid of the leaders
of ‘the ‘two communities were sought by the Executive authorities with-
out any appreciable result. A little reflection will, however, show the fallacy
of basing any conclusions from those cases. The reason of the failure
in those cases is palpable and failure in such cases is, I think, inevitable. The
aid :'was sought when matters had already come to a pitch, and the points of
dispute had :lmdy been put on fanaticil ground, where all reason and
.good -counsel had to give way before a feeling of rivalry and competition

: “In such cases, moreover, the leaders whose help is availed of generally
happen ‘to 'be either sclf-offered leaders whose voice is really feeble with their
ndﬁerenu or, if appointed by the people, appointed not for cool judgment and
advice nor® for settlement of the dispute, but only on the condition or with the
‘desire of keaping their own point at any cost. At this stage, Bir, arbitration
is hound to fail ; time is requnired .to allay the inflamsd sentimeats of quarrel
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and strife ; but that time is no longer available them. If, however, the
members are elected in a period of peace and the board is a standing institution
for settlement of such matters, all things will be deliberated upon and settled
in ample time to prevent the popular feelings on either side being wounded or
enraged ; and there is every reason to hope that the results will be far better
than those achieved in the efforts which have now and then been inade in
improper season. '

“8ir, it is essential to the good of India, to the good of the Government
and to the good of the two communities forming the bulk of the Indian popu-
lation that the most amicable relations should subsist and be established
between them. The Resolution, su%gesta a practical method of trying to bring
about such relations. 'We may not be able to be assured of its entire success
at once. But wh;bn set to wor ing, the defects will be discovered in course and
rectified from time to time until a wholly effective method is arrived at. My
Hon'ble friend does not lay!down any details himself. He asks the Governor
General in Oouncil to appoint a Committee with members from both com-
munities to formulate a scheme of which only the broad outline he suggests.
The matter is one'which concerns only the Hindus and Mohammedans of India.
And if the non-official members of these two communities agree to the proposal
it may be taken as an offer from both, and I think it will only be right to give
it a fair chance and not to throw it out at this stage. I hope, therefore, that
in the interest of ]}eb:sce between the two communities the Council will be pre-
pared to accept the Resolution and give the propnsal a fair trial. But I may say
that I am at one iwith the Hon'ble Rai Sita Nath Ray Bahadur in holding that
not only members of this Council but some representative leaders fromn outside
this Council should also be included in the Committee.

“ With these few remarks I commend the Resolution to the favourable
consideration of the Counoil.”

The Hon'ble Major Blakeway said :—*8ir, the Resolution which
is now under the consideration of the Qouncil has been inspired by the estimable
desire that the uthappy tension; which exists in ma.njr important places between
the Hindu and Mohamn 'e& icommunities, should be mitigated and its evil
effects averted. There'is also' an'intention on the of the Hon'ble Mover that
these communities through their representatives should be invested with certain -
powers as regards placés of public worship. It is with regard to the two former
objects that I should like 'to:make some remarks based on my executive
sxperience. - b i i

| 1 «Tt appears to me that the'establishment of any Statutory Bodies with the

_'&)wers of arbitration’ contemplated in the Resolution would scarcely appeal to
e

» public mind in the manner intended by the Hon’ble Mover.
: . “The Resolution  amounts to a confession that the good sense of the
communities, stimulated and aided by the growth of education, cannot be
depended upon for reducing sectarian animosities and promoting friendlier.
tﬁnga. The Resolution implies also that the leaders of the two commu-|
nities, unless formally enrolled, officially labelled and given seats next each'
other on a Board, are unable to meet and discuss frankly and calmly,
matters which may threaten the maintenance of the peace on any
connected with their religious' or social ceremonies. It further indirectly.
affirms that the powers of advice and guidance wielded by the principal men:
on either side have, in these days of progress and improvement, been found
wanting, and that the influence which should be inherent in all popular leaders
must be supplemented or replaced by legal authority. The Resolution in fact, ;
if it were to receive the support of the Oouncil, would accentuate the existence -
of a line of cleavage and not only reflect unfavourably on the educational
uplifting and enlightment of : the two great communities to which it relates,
but also decry to some extent the efforts for an amicable understanding, which
are, 1 believe, honestly and spontaneously made in the great majority of
instances by leading residents in localities liable to outbursts of popular passion’
or prejudice. It must be recollected that these labours are mot published ‘to
the world_ generally, and that for one breach of the peace which occurs owing
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to the failure of endeavours to compose a difference twenty unfortunate episodes

may have been successfully avoided. On genoral grounds, therefore, I consider

that the Resolution as it stands is undesirable, and, without wishing to qualify

for the position of an official optimist, I hold the view that it does not
ive adequate credit to the advance in moral and social responsibility of the
ndian public which has been made and is being made.

“ The Hon'ble Mover only proposes that his scheme shall be considered by
a Oommittee and he is in a position therefore to say that it is not final butl that
such amendments as may be necessary can be subscquently introduced. He
has however given us three main heads for the duties of the Boards which he
wishes to bring into being, and he has stated that he desires these general
functions to ie performed, whatever shape may be afterwards given to the
scheme,

“ Now to take the first head—tbat of arbitration on a conciliatory basis, as
distinguished from the purely judicial act of deciding a question affecting
rights. The deocision of a dispute can of course be nlready sought by individuals
or communities under the existing law and can be enforced. The object of the
Hon'ble Mover on the other hand is that the differences of the tivo communities
should be composed and if a dangerous state of feeling has been aroused that it
should be made to give way to more reasonable views. 'The primary necessity
however for the suocess of any attempt to bring about an amicable settlement
is that the rival parties should themselves he disposed to submit their claims to
discussion &nd negotiation. Unless this condition be satisfied I very much
fear that the investigation of opposing claims and the announcement of a
deoision on such claims by a body armed with powers of compulsory arbitration,
even if such body be assisted by its attractive title of *Conciliation Board,’
will not relieve a strained situation. Rather such procedure may emphasize it,
if the Board's proceedings be conduocted in Eublio with opportunities for the
assertion and re-assertion of the demands of both sides; while if the proceedings
be én camera there are of course other objections of weight.

“ Another and important consideration is that the members of a Board
elected for a definite period—whether long or short —might through no fault of
their own be incompetent to deal with a partioular situation. Let it be granted
that the authority of each Board will be liimited to a special centre and that
those objections based on ignorance of local conditions, which were advanced in
this Counoil to the formation of Advisory Boards for the Assessment of Income
Tax, will not be sustainable. 'Wehave however all had experience of the sudden
rise to fame and influence of gentlemen with a power of inflammatory oratory.
In fact without specifying names I may say that an instance has very recent
occurred in EnFland of the rocket-like rise and fall of a public character witﬁ
this questionable nbilitf. In such a case the authority of the natural leaders
of the people—or at all events those representatives who had been elected to
the Conciliation Board—might be entirely eclipsed ; yet the executive autho-
rities would be debarred from going outside the Board and seeking the aid of
the men of the moment to quiet a threatened storm of publio feeling.

“ Agnin can we be certain that members of a Board, who had gained their
seats under the stress of public election and by a competitive process, would
be accorded general support by their own party, and can we be assured that
their opponents in their own community would see eye to eye with them in
policy at & time when feelings on every side would be unduly excited ? It
would not only be possible, but probable, I think, that, even if a settlement
were reached between the representatives of the two communities, it would not
always be observed in such ciroumstances by those whom I may call their
respective constituents. Overt action would follow on the part of the dissen-
tients, compulsion would be necessary, and the hopes of a settlement by
agreement would vanish.

“ Lastly, supposing that formal and publioc reconciliation, under certain

defined procedure, were to be tried and were to fail, can there be any doubt
that a difficult situation would be aggravated and made more difficult and that
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further measures to bring the two communifies fogether would be much .

embarrassed ?

¢ These, Sir, aﬁpear to me to be some of the principal objections to the con-

stitution of formal Boards or Assemblies to carry out tho objects of the Hon’ble
Mover in the way of arbitration between the Hindu and Mohammedan com-

miunities. But though I have been urging the impracticability of their consti-

tution I hope I shall not be understood as depreciating the value of informal
Assemblies convened according to the needs of the moment. We frequently have
evidence of the assistance given to the executive power in times of religious or
social disturbances by tha%cadlars of the people. I should think, indeed, that no
case ever occurs infwhich it js not invoketl)%y Goveroment officers when a serious
difference betweenithe two communities has occurred or isapprehended. But it
is essential that a District or §ub-Divisional or other Local Officer should not be
hampered in his selection of the men best suited to help him at times of popular
unrest or actual disturbancd by the existence of a Standing Committee.
This, as I have endeavoured to show, might be entirely ineffective at any parti-
cular crisis and its} inefficiency might have serious and dangerous results. -I
am unable therefore to support the Resolution.”

_ The Hon'lle Maharaja Ranajit Sinha of Nashipur
said :— 8ir, muchjhas already been said on the subject in support of the
Resolution which has just bgen moved by my Hon'ble friend -Sir ¥Fazulbhoy

i Ourrimbhoy, and, though I have some objection to the wording of the Reso-

lution, I offer my: cordial support to.the principles involved therein. The
Resolution says ‘that this Qouncil recommends to the Governor General in
Council that . a Committee consisting of Hindu and Mohammedan members

of, this Council be appointed for the preparation of a draft scheme.’ I :

should ' think, Bir, : not only members of this Council should form the
Oommiltee, but thi:l; ading members o§ both the societies should be.appointed
to! constitute it. My 'etd Bir Fazulbhoy Ourrimbhoy has done a public
service:in bringing forward this ‘Resolution, and if it be accepted with modifica-
tions by the Governmen} I am:gure. it will do immense good to bath Hindus

- and Mohammedans, who form/the’ bulk of the population. ‘It is an carnest

desire on the part of ithe Goveérnment to promote good feelings between the
different sections of the community, and it is also the desire of the leaders
of both commmnities - that they should live in harmony as friends and brothers

for the,good of the i country in:which ithey live. But, 8ir, we find that some- -

times some men being persuaded by religious enthusiasm commit breaches of
the peace, which result in serious cohseauenoes. The leaders of both par-:
ties try to intervene, but sometimes they do not succeed. If a Conciliatory
Board be appointed I am sure that it will command the respect of the people
of both communities; and the people  will respect the advice of those inen

- who will be elected by themselves. !

" '« Many of us remember the riots that took place in Calcutta some three

. years ago, at the Bakr-Id festival,in which several lives were lost ; many houses

, were looted and several persons were injured ; and it is not uncommon to hear of
“such disturbances now and then in various parts of this vast empire. Bo it is neces-"
sary that something should be done to check those occurrences, and I think if © ¢

a Board consisting of Hindus and Mohammedans, elected by the psople them-

! selves, with an official as President, be formed, it will be of great help in check-

ing such affrays and riots.

“ With these few observations I beg to support the principles of the Reso- : ¢
~lution moved by my Honble friend.""

"The Hon'ble Mr. Surendra Nath Banerjese said :— *“Sir, I

.. think I speak the sense of my Hindu colleagues in this Oouncil chamber when
I say that we are all deeply erateful to the Hon'ble Mover of this Resolution for !

introducing it and placing it before the Council. I thoroughly associate myself |
with an observation which fell from my friend Raja Kushal Pal Singh, that it is |

a significant sign of the times that a prominent leader of the Mohammedan
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community should have introduced a resolution like this. Sir, to my mind it is
an index,—an infallible index—of the growth of friendliness and solidarity of
feeling between the Hindu and Mohammedan communities; upon which, I
venture to add, the best prospects of Indian advancement so largely depend.

“ Sir, the trend of the debate has left us no doubt as to the dvift of Indian
public opinion upon this question Speaker aftor speaker has risen from his
place in this Council and has, making allowance for a note of dissent here and a
note of dissent there in regard to unimﬁartaut particulars, accorded whole-
}.'lea.rted support to the Resolution of my Hon'lle friend. Sir, we are all in strong
gympathy with the principle undorlying the Resolution, and, T may add, also
with the operative part of it. 'Uhe principle of the Resolution seems to e to
be—brushing aside all minor details —-the creation of Concilintory Boards in areas
where there is a likelihood of a breach of the peace taking place owing to the
outbreak of religious fanaticism That, 8ir, I fake it, is the principle of the
Resolution. The operative part of it is that this principle should be embodied
in the law of the land, according to the wisdom of the Government and the
wisdom of this Council. 8ir, there have been piling up, for the last few
years, facts upon facts which lend counienance—I was going to add strong
support—to the principle of this Resolution In 1909 aserious disturbance of the
peace took place at Titaghur, within the lunits of the Barrackpore subdivision,
about 13 miles from Government House in Oalcutta. The disiurbance was a
very serious one, and Government felt it necessary to convenc a conference of
representative men. The conference was held at the office of the Commissioner
of the Presidency Division. I had the honour of being prcsent at that confer-
ence. It was presided over by the Presidency Commissioner himself. At that
conference a resolution was proposed that conciliatory boards be formed in
areas which are likely to be disturbed as the only solution of these difBculties,
and, Bir, that resolution was unanimously acocepted by that conference.
Among those who were present at that conference, was a large number of
officials. The Presidency Commissioner was there, the Magistrate and Ool-
lector of the distriot was there, and there werv other Government officials. It
was the unanimous sense of that conference, consisting of the highest officials
of the land, of representative I{indus and Mohammedans, that the formation
of conciliatory boards was the ouly solution of the problem that confronted the
Government every year on the occasion of tho Bakr-Id festival. But, Sir,that
resolution remained more or less a pious hope, a dead letter, for in December
1910, within twelve months of that time, Oaloutta was exposed to a terrible
outbreak of religious fanaticism, to which reference has already been made, and
there were Hindu and Mohammedan leaders in Calcutta who would have gladl
‘acted:as members of a conciliatory board ; but the Government declined to call
such a board. Tam certain that if a conciliatory board had been formed
acoording to the terms of the resolution which been accepted the previous
year, (consisting of men who were willing to act—I have it upon their - perso-
nal testimony, men like the Nawab Bahadur of Murshidabad, like the Maharaja-
- adhiraja of Burdwan, like Maharaja Sir P'roddyot Kumar Tagore, and 6thers —I

am convinced in my mind that the riots would either have been averted or at acy
rate their proportions very muoh minimised Therefore I lend my whole-hearted
support to the second part of my friend’s Resolution. We must not only acoept
-'the principle, but we must embody it in the law of the land. It should not Ee
left discretionary to the Government to say  yes ' or * no ' to the formation of
a conciliatory board : the law should make it obligatory upon the Government
to form such boards when the oceasion for them arises. And, 8ir, let us look
for a moment on the other side of the shield. In the same yéar, 1910,
there were menances of an outbreak in the vicinity of Allahabad—at Daraganj,
.if I remember the ]]:]ace aright. What did the Magisirate do? .He went
down to the spot, he called a panchayat—a conciliatory board—and tha riot
was averted. . There were some persons of bad character, the board suggested
: their arrest ;. these men were arrested, and there was no riot at all.
* My Hon'ble friend over there—the Hon'ble Major Blakeway—has raised
! difficulties .to..the -formation of these conciliatory boards. He must have
" noticed the trend of Indian opinion on the subject, and, Bir, I amn entitled to
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hold that in a matter like this, affecting the religious interests of our commu-
nities, the united opinion of Hindus and Mohammedans ought to be decisive of
the issue. If we, Hindus and Mohammeoedans in this Council Chamber and
outside this Oouncil Chamber, are united in the opinion that theso cor.ciliatory
boards form the only and ultimate solution of the problem, then I say it 18
not open to al:ly()ne to contest that view. We know our community best; we
know how to deal with them; we know their strong points and their weak
points ; we know how to approach them ; and I venture most respectfully, but
most emphatically, to assert that, having regard to the views expressed in this
Oouncil Chamber, to the views expressed outside the Council Chamber, to the
triumph of conciliatory boards wherever they have heen tried, the question no
longer is withih the range of speculation ; but that such boards ought to be
formed, and t.h;ta y ought to be formed by legislative authority.

“ My friend the Hon’ble Mr. Bita Nath Ray has made suggestions which are
in the nature of an amendment. I do not think that under the rules an amend-
ment at this stage is admissible. If the rules permit it, I would certainly
ocordially support it, namely, that if a committee is to be formed, it ought to be
formed not only of members of this Council, but of gentlemen outside this

Council ; and honoured names have been mentioned, who would be an ornament
on a committee like this.

-* Bir, my friend, unfortunately for the success of his Resolutior, has loaded
it with detai\‘; about a soheme being formed, about the nature of the constitu-
tion of the Boards, and 0 on and so on. I think, Bir, our duty here, as members
of this QOouncil, is to formulate the principles, and having formulated
those principles, it is for the Government to embody them in the law of the
land. My fri_end has, with sufficient distinotness, with sufficient emphasis,
formulated his principles j they are the creation of conciliatory boards ; secondly,
that those Boargs rds should|be created by legislative authority. These are the
outlying fea of his Resolution.. Then there are a mass of details. For the
moment let us brish. ajide the details; if the Government will give us the
assurance -that thay wil] favourably consider the projeot of forming these
Oonciliatory Boards and further'that they are prepared to embody those
‘-pri.ncitilea 1n the législatureof the land, I do not think my friend need further
'press the Resolution to a division.
“ With these ﬁorda I stli’longly support the Resolution of my friend.”

_ The Hon'ble Sir Reginald Craddock said :—* 8ir, the Hon'ble
ithe Mover of this Resolution invites the assent of the Council to the appointment
‘of a committee consisting of Hindu and Mohammedan Members of this Council
‘to prepare a draft scheme for the formation of Conciliation Boards at every
E.i.mportant'cem}re on the model of Municipal Boards.

! “ As the Hon'ble Mr. Banerjee has pointed out, the Hon’ble Mover has, in
¢ addition to the mere principle of conciliation, put into his Resolution certain
Edeta’ils, and it is quite possible for Hon'ble Members to support the general
rinoi{-le of conciliation without supporting the Resolution as moved by the
on’ble S8ir Fazulbhoy Ourrimbhoy. The Conciliation Boards are to be com-
sed of honorary members duly elected by the Hindu and Mohammedan resi-
- dents of the locality, and they are to have statutory powers. All this is laid
-down in this Resolution, which further goes on to particularise what the
: statutory powers are to be.. They are— !

(1) to arbitrate in all cases of differences between the two commaunities relating to - the
time, place and manner of the observance of their respective religious and social
-ceremonies §

(2) to take necessary action for the prevention of violence and riots connected with
such observance ; and

(8 to adjudicate upon the nature of premises proposed to be acquired by public bodies
Gll;i companies and claimed by either Hindvs or Mobammedans as pr:oel of wor-
B p. ” .
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‘“ Now the underlying idea that has inspired the on'ble Mover and those
. who have supported him is. that these unfortunate differences between different
religious communities, which only too frequently have led to most deplorable
affrays, rioting and sometimes foss of life and property, should be amicably
composed by discussion and settlement between tho responsible leaders.
That is an idea which must command and docs command our respect
.and our fullest sympathy ; itis an idea which must command the respect
jnnd sympathy of every Government that has rogard to the interests of
Iits citizens and to the maintenance of peace and order. To settle such
matters by pre-arranged agreement between the heads of relizious communities
Ihas been the aim and object of every Local Government, every Commissioner
land every District Magistrate in India. To try and hold the balance even
ibetween the conflicting claims of the various religious denominations in this
Icountry has been the policy that has inspired the Government and its officers
ifrom the earliest times, and no man could do anything but welcome the
renormous assistance which can_ be given to him by an agreement between the
;heads of the religions concerned. It would make his path much smoother,
;where it is now difficult; it would relieve him at once of all charges of lack
;of consideration, of partiality, of favouritism, which may always be levelled
sat him now by dissatisfied mon. There is no more difficult and harassing
; position than that in which a District Magistrate or policc-officer finds himself
when religious festivals have to be celebrated and there is imminent risk of ‘-
jthe public'peace being broken. We can in such circumstances only try our
‘best to get leaders to agree to the times and routes of processions, to the playing
-or stoppage of music at particular places, and to the performance or non-per-
%formanoe .of saorifices. 'We have all of us had experience of these difficultics.
i The first three years of my service in this country at Jubbulpore were years
'in" which ‘the important religious ceremonies of the Mohurram clashed with
ithe Hindu Dassehra festival. I can remember very clearly how we all strove
i to establish some formn of settlement between the two communities and what
ianxious days and nights we passed“in averting, I am glad to say successfully,
1any open conflict. Again it fell to my lot later in my service, when Oommis-
isioner of Nagpur, to compose a difference regarding the question of music
. being pla before places of worship, and I remember very well how, after
i giving the leaders of the communities concerned time and every encourage-
ment to arrive themselves at a reasonable compromise, I was at last obliged,
;in the absence of such an arrangement, to issue instruotions on the subject,
: which were the fairest that I coulﬁadevisa, but which were not the outcome of
_agreement. I am sure, Bir, that among the Honourabl8 Members of this
" Oounoil there must be many officials and non-officials (among the officials men
'who have been Commissioners or District Magistrates) who can testify to-the
i efforts made, sometimes successfully and sometimes unsuccessfully, to arrive
‘at a'reasonable settlement of these disputes and to tide over the time of diffi-
; culty and trouble when there was a conflict between different religious com-
:munities. Ilfeel sure that if any legislation that we could frame would secure
. such agreementa and would put an end, once and for all, to such wunfortunate
! anddeplorable incidents as have marred- the orderly celebration of so many
:festivnﬂ, both of joy and mourning and the peace of many great cities and
'towns, we should every one of us join most heartily in that legislation. But there
"is the difficulty. We can all of us agree on a preamble, but when it comes to a
substantive measure, then we find the path bristling with obstacles and
dangers. I feel sure the Honourable Mover will not take it amiss if, while I
cordially echo on the part of the Government the underlying wish and
thought that agreements should be arrived atin these cases of dispute, I yet
: find 1t necessary to explain the very cogent reasons why ‘it ia not possible
.- for the Government to accept this Resolution. I quite admit that among
the Honourable Members who are supporters of the Resolution, there are some
-»who have themselves Eointed,t to particular features of his scheme, which
they consider impracticable, but I.do not think it is possible for us to vote on
this question simply on the general principle whether conciliation is desirable or
i not and to ignore the machinery a.ns the procedure which the Hon'ble Mover
has sketohed for us.
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“ In the first place the Hon'ble Mover is asking us to take ap unconstitution-
al step in appointing a committee of this Council to draft or devise legislation.
The function of the Council is to discuss and pass, amend or reject, Bills wnich
have been introduced either by the Government or by a non-official Member.
8o far as Government measures are concerned it is the Executive Government
which takes the initiative, for with themn rests the responsibility. 8o far as
any non-official Member is concerned, he can consult informally any one
whom he likes either on the Council or outside the Council before framing
a Bill which he desires to introduce; but no formal instructions to a Comn-
mittee of its own b dy can be given by this Council to devise or frame
legislation. It does mnot possess the powers which the .Resolution
asks it to exercise. That is the preliminary constitutional objeetion which
I have to take'to the course recommended to us by the Icn’ble Mover.

“ But the.Hon’ble Member goes further than this in his Resolution. e
does not merely ask for a Bill to deal with religious disputes of the kind con-
templated by means of Qonciliation Boards, but he goes on to indicate the
nature and ooustitution :of the Boards to be brought into existence. He
desires to give' them statutory powers, and he lays down particular duties to
which these statutory powers should apply. In some respects the instruotions
that he would embody are vague; in others they are more definite. He would

extend these Boards to important centres; but unhappily disputes of this nature

are not confined only to the larger cities and towns. There may be rioting and

violence in many of the smaller towns and larger villages with results that are °

equally deplorable.

“ Again, he would model these Boards on Municipal Committees; but there
is no standard Municipal model, and whatever may happen in the future there
is as yet no type of Municipal Committee in existence which conforms to the
plan that he sketches, and consists wholly of elected non-official members.

“ Again, these Hindus and Mohammedans who would form the Board are
to be elected by the residentsof the locality ; but we do not know what sort of

franchise there. would bd; whether it would be In strict numerical proportion
to those E_rofﬂing ithe religions represented ; whether the qualifications should °

be educational, or of property, orof payment of taxes; and whether the elec-
torates would gonsist mostly;of those who try to keep the peace or should also
-consist of those whg are most apt to break it.

“In a town where the _ﬁindus or Mohammedans were in great numerical

‘disparity to eacha other, if the members of these two denominations on the

Board were eqiial in number, as I understand the Hon'ble Member to intend,
it would be complained that the relative interests of the two ocommunities in
‘the town were ignored. If the representatives werein numerical proportion
.to the distribution of the religions, then one religion might have a large majori-
ty over the other on the Board. Neither of these circumstances would] be
jconducive to an b:i"_l-ewamm:d;, orto an agreement which would be accepted by.
‘the persons affected. Yet, again, religious disputes are not confined to Hindus'
'Iisnd Mohammedans only ; there are Sikhs, Parsees and Christians to be con-

isidered in some paris of India, there are also Jains and Buddhists, while some -

‘of the bitterest disputes that have occurred have not been between different
‘religions, but between different sects of the same religion. Not only this, but
the Hon’ble Member contemplates social as well as religious ceremonies, -and
Boards qualified to deal with religious oceremonies magﬂnot be equally com-
‘petent to deal with all the social ceremonies that might be in question. :

* Again, the whole idea of arbitration suggests the submission of disputes

.to arbitrators, all or most of whom are in no way interested in the matter in
‘dispute. This feature would be entirely lacking in the proposed Qonciliation
Boards which the Hon’ble Mover desires. The award must, in the nature ' of
+ ~things,-be either wholly in favour .of one party, or wholly in favour of; the
~-other, or be in the pature of a compromise. In either of the two former
casev one party is aggrieved, and in the third case both are probably dissatisfied.
I do not deny that 1autual agreement has nn occasions been arrived at by: the
heads of religious communities anxious to avoid dispules; but their statu-
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tory appointment and the bestowal upon them of statutory powers in no way
facilitates tho arrival at such agreements. These agreements ave arrived at and
put into effect only when th-re are at the time and place men on both siles of
sober and calm judgment combined with commanding influence; the sober
judgment which brings them into concord out of discord, and the command-
ing influence which enables them to enforce obedience or secure acquiescence
from their own co-religionists. 'The existence of such men of the requisite
character aud personality depends upon the time and place; they cannot be
created if they arc not tﬂerc, and no electoral machinery and no legislative
sanction hring them into existence.

“The Hon’blo Mr. Banerjee has reforred to the recommendation made when
the Titaghur riots wore under consideration, and I think I understood him to
say that it vas unanimously agree] that Conciliation Boards of this kind should
be formed. I have hero'the proceedir.gs of the discussion which took place,
and I fici that there was considerable difference of opinion on that occasion.
The Commissioner in summing up the discussion sai:l that, as faras he had been
uble to gather, the general sense of the meeting was not unanimous as to thne
suggestion of the Hon’ble Mr. Surendra Nath Banerjee. It wes wprobable that
the time was not yet ripe for the appointmeut of a Ceatval Committee of Hindus
and Mohammedans to deal with religious disturbances. The majority of the
meeting were in favour of the appointment of local comittees of both religions
where disturbances were possible ov at least that the co-operation of the leaders
of either community should be invoked on such occasions.

“That is not going nearly as far as the Hon’ble Mr. SBurendra Nath
Banerji—"

The Hon'ble Mr. Banerjee said :—" Of course, I was speaking
from memory. You have the advantage of me in having the case before you.”

The President said :— Order, Ozder |

The Hon'ble Sir Reginald Craddock said :—*These are the diffi-
culties regarding arbitration. But it is when the Resolutioun goes on to detail the
action that the Boards will have to take in order to enforce their agreements,
that the difficulties become still more formidable, and I was unable to grasp from
the Hon’ble Mover exactly what procedure he thought ought to be followed.
The Magistracy and the Police acting under the authority and guidance of the
Exeoutive Government are charged by the legislature with the prevention of
violence and rioting. It issurely impossible to take away these statutory
powers from the Magistraoy and Police and hand them over to these Boards.
At the same time the Hon'ble Member has suggested that the Boards shall share
these respounsibilities with the Police and the ifagistmcy. But the Boards have
no executive to carry out their decisions, and it is impossible either to set aside
the machinery of the State or place it under the direction of newly created
authorities of a novel kind, drawn from two communities only, armed with
gowars with which no municipal body in toe world is entrusted. There would

e hopeless confusion and chaos if responsibility were divided in the way—not
perhaps the way in which the Hon'ble Member himself intends —but the way
that would result if these statutory powers were to be given to the Boards.

“ Now I come to the third function of these Boards The last function
which the Resolution assigns to the proposed Boards is of an entirely different
nature, and has no relation whatever to the previous functions proposed for
them. It would give the power to these Boards to determine whehger any pre-
mises which it was desired to acquire for any public body or company, were
places of womhiti or not. The composition of the Board in this case is not
appropriate to the decision, for the Hindus on the Board would not be
qualified to adjudicate upon the sanctity of a Mohammedan building, nor could
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the Mohammedan members determine the sanctity of Hindu buildings. If
under the law the question had to be decided between local bodies or companies
desiring to acquire . a building and the community claiming that building as a
ﬁlma of worship, the only authority that could uecide it would be a court of
w. Under the law, however, no such decision is required, although as an-
nounced by His Excellency the Viceroy in Cawnpore every consideration will
always be shown in respect of any building in which the puglic are interested,
.and which Government or any authority may wish to acquire, o as to avoid the
‘acquisition, if it can anyhow be avoided, consistently with other important
; public interests that may be involved.
“1In fact, Sir, the Hon'ble] Mover in his laudable desire to a these
lamentable religious disputes, a! desire whioh wo all share, has tried to devise
a machinery wglich Will give what are purely Conciliation Boards powers which
would be in the one;case executive and in the other judicial. If such Boards
could succeed in arranging a cgmpromise to which the leaders bound themselves
and which the follo?ers would obey, they would be doing all that could be
expected of them.: Everything else would be left to the ordinary judicial and
executive authorities But it is of no avail to ory ‘peace, peace, when there

agreement they need no formal constitution or statutory powers. If they
cannot, then no formal oconstitution or statutory powers will give them that

ment which is the one thing needful. No ofticer charged with the duties
:mainmining the peace at a time of religious excitement would ever despise
or reject co-operatiop of any kind from the responsible leaders of the people in
securing peace. But we want the help of the wiser-and cooler heads ; hot-
heads are not likely|to he of service. Yet what guarantee will there be that
the electorate will not elect the hot-heads ? And were this to be the result, the
dis&yssions of the Boards might tend to: exacerbate rather than allay excited

b i
H { Remember itfis nﬂ;"q'b!tiopn of ifacts or deductions from faots that
‘br

§ to be submit 0 brbitration der the Hon’ble Mover's: scheme :
it 3s rather questions-involvinggreligious belief, religious fervour, and it
may be religious passion.. If agreements are to be attained—a result which
we, most fervently |desire land (i respeot of which the Hon'’ble Mover
has our warmest -aymgith'y—]it Jmust ibe through voluntary efforts” of the
heads of the religious bodies poncerned, strongly supported: by our respon-
sible ' officers ;: and’ if '§he' Hon'ble Mover's %.esorution and this de%oate
should lead to such voluntary efforts’ being made in our cities, towns and
villages, and to the adoption of a policy of mutual give and take, none would
welcome it more than ‘the Government. We recognize and we applaud the
earnest desire of the Hon'ble Mover and his supporters to secure conciliation,
though, for the reasons that I have explained, we cannot accept his Resolution.
: i . ] . ]
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' The Hon’ble Sir Faszulbhoy Currimbhoy said:—8ir, I

‘difficulties and ‘establish conciliation boards wifh powers to arbitrate on

is Do peace’ If the heads:of the communities concerned can arrive at an

2y oNVe A

would have been satisfied 'if the Hon'ble the Home Member had assured us -
ithat the Government would:consider the:proposal. There are many difficulties, : |
Yt is true, but there is nothing impossible; and the Governmeont can solve the ' :

-differences. 8ir, let me give an example. In Bombay, six or seven years ﬁo _
e

'there were, for two or three years continually, Afohurram riots. At last,

i@Government decided that a committee of the leaders of the Mussulmans should |

‘be appointed and that the whole ‘organization of the Mohurram procession
ahouﬂ) be entrusted ‘to their oare, the police assisting. That year there were
no Mohurram riots; everybody was satistied and everything passed off well.
That ‘shows that conoiliation" boards, or what are called advisory boards, have
done tf!:ﬂ:pdwt.rrk. ‘The boards not.being of a permarent character were dis-
solved, and again for two years we had riots, and for the last two years the
Mohurram has been nearly stopped. In this case, if we had an advisory board,
I assure you the Mohurram would be carried out mare peacefully. '
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“ 8ir, some Hon’ble Members and the Hon’ble the Home Member have
criticized the details of my scheme I would have made my Resolution more
simple, but I thought I would give Hon'ble Members my views on every matter
connected with the scheme. If the Government had accepted my Resolution,
I would have omitted some of the things to which they object; but I think the
Hon'ble the Home Member is not willing to accept my Resolution. Ho thinks
that the statutory power I propose is too much and that it is too premature. I will
accede to his request and ask for a little if he will give it, and that is, that he will
assure me that the Government will consider the advisability of appointing
advisory boards at different centres to settle disputes, and that he will assure me
that Government will consider —it is only for consideration I ask—the advisa-
bility of undertaking legislation in regard to the acquisition of places of wor-
ship. If he gives me these assurances, I will withdraw my Resolution. I ask
for nothin§' ut the Government’s consideration, and I think the voices of the
non-official Members who have spoken have been all in my favour. I hope,
and I a&peal to Government, that they may accede to the request of the non-
official Members.”

The Hon'ble Sir Reginald Craddock said :(—* If the Hon’'ble
Mover would formulate exactly what it is that he wants the Government to
undertake to consider, I shall be in a better position to reply.”

The Hon’ble Sir Fazulbhoy Currimbhoy said:—*“ Will the
Government agree to consider the proposal of having' advisory. boards at every
important centre for advising the Government on the matters whioch I have pro-
posed, and will they also consider the (}Jroposal of undertaking legislation for the

revention of acquisition of land and buildings used as places of worship either

y Hindus or Mohammedans.”

The Hon'ble Sir Reginald Craddock said :—* There are two
proposals which the Hon'ble Mover makes. One is that the Government should
consider the advisability of having advisory boards. That is what I understand

him to say.”

The Hon'ble Sir Fazulbhoy Currimbhoy said :—* Yes : advi-
sory ‘boards without statutory powers.”

The Hon'ble Sir Reginald Craddock said :— The Government
might consider the anaibilil? of forming advisory boards, but they could not
consider. the advisability of forming compulsory advisory boards.”

The Hon’ble Sir Fazulbhoy Currimbhoy said:—“I do not
want thém to be compulsory.”

. The Hon'ble Sir Reginald Craddock said :—“They will consider
. the desirability of having advisory boards in places where religious disputes
have taken place, but of course t ufg could not accept any proposal by which
the formation of these boards should be made compulsory.
“Asg regards the second proposal, would the Hon’ble Member kindly state
it exactly again ?

! The Hon'ble 8ir Fazulbhoy Currimbhoy said :—“ Will the
Government also consider my pro for undertaking legislation for the
revention of acquisition of land and buildings used as places of worship either
y Hindus or Mohammedans."
The Hon'ble 8ir Reginald Craddock said :—* This is absolutely
outside the‘'scope of the Resolution, and I am afraid I cannot give any under-
taking on the subjeot.
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: ;

The Hon'ble Sir Fazulbhoy Currimbhoy said :—* Mr. Presi-
dent, I accept the proposal and ask jour permission to withdraw the Resolu-
tion.” ;

The Resolutiia:n was, by permission, withdrawn.

The Council 4djourned to Tuesday, the 24th February, 1914.

"

‘W. H. VINOENT,

i ! Secretary to the Government of India,
{ ; Legislative Department.
i

‘ .D LHI ¢ .
The 12!hn}ebruary', 4914. .



439

APPENDIX A.
(Referred toin the Answer lo Question 8.)
No 6—204-16.
GOVERNMENT OF INDIA.
DEPARTMENT OF REVENUE AND AGRICULTURE.

LAND REVENUE,

Calcutta, the 50th November 1905.

RESOLUTION.

TrE Governmeont of India haye had under consideration the system in
force for the advance of loans from State funds to assist in the development
of Agriculture, whether under the Land lmprovement Loans Aot, 1683, or
under the ,Agriculturists’ Loans Act, 1884. The recommendations made on
the subject by the Famine Commission of 1901 were referred for opinion to
Local Eiovamments, and after consideration of their replies amg of the
recommendations made on the same subject in the report of the Irrigation
Commission of 1903, the Governor General in Council is now in a position to
lay down the principles on which he considers that such loans should be made
and to offer ccrtain suggestions with the view of making their operation more
effective. He agrees with both Commissions that the system is a very valuabls
ane, both ip ordinary times and times of drought; that it ehould be the
policy of the Btate, as supreme landlord and as the guardian of the people
against famine, to promote with reasonable liberality the execution by private

ns of :works which will add to agricultural eficiency and increase the
total produce of husbandry ; and that loans for the purpose of purchasing seed
and cattle and for other agricultural objects not covered by the Land
Improvement Loans Act should not be limited to times of special stress, but
should, like those made for the improvement of the land, form & part of the
ordinary revenue administration. The consideration which has mow been
given ;to the subject has led him to the conclusion that in most Provinces the
existing rules might safely and properly be revised, so as to seoure greater
simplicity, liberality and elasticity in the working of the system, and thus
increase its popularity and the advantages derived from it by the agricultural
population. G

.. 2. This Resolution will first deal with loans made under the Land
Improvement Loans Act on ordinary conditions, and then with loans on special
terms and advances made under the Agriculturists’ Loans Act ; and it. will be
convenient to .consider land improvement loans chiefly in counection with the
construction of wells, though it should be understood that the principles
enunciated also apply, so far as may be, to tanks, water-courses, embankments,
and other works for the improvement of land.

3. As regards the rate of interest to be charged on ordinary advances
under the Land Improvement Loans Act, the present practice is that in
Madras, Bomhay and Burma the rate levied is 5 per cent. and that in ;all other
Provinces it is 61 per cent. Both the Famine Commission and the Iirigation
‘Commission suggested that the rate might with advantage be made 6 per cent.
in all Provinces, though the latter Commission admitted that a rate of 6} per
cent. is not in itself excessive, and that the people regard it as extremely
liberal. . ' The general opinion of the Local Governments of Northern India
however.is that there is no good reason for reducing the present rate of 6} per
cent. ; and with this opinion the Governor General in Council concus. 'T'his
rate is very much less than that warranted by the custom of the country and
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charged by village money-lenders, and it does not scem probable that a
reduction of the rate of interest from €1} to 6 per cent. would have any
appreciable effeot in inoreasing the demand for loans, as the ordinary borrower
would not be likely to have any clear idea of the benefit he would derive from
the reduction. The Governor General in Council agrees with the Irrigation
Commission that loans under the Land Improvement and Agriculturists’ Loans
Acts need not be made a source of direct profit to the State ; and he considers
that where the present rate of interest is found to result, after taking into
account all classes of transactions (including remissions) under both Acts, in
a net profit to the Liocal Government, this margin of profit should be utilised,
not in giving a reduction in the general rate of interest charged to all borrow-
ers, but in granting special conoessions o those borrowers who stand in need
of them, and thus rendering the system more elastic. He would regard the
margin between the rate paid by Government on the loans it raiscs and that
charged by Government on the advances made to agriculturists as an assur-
ance fund against risks and a'sinking fund to cover losses, such as may be
exgected to occur in individupl cases. For these reasons the Government of
India agree with the Local Governments of those Provinces in which the rate
of interest is at present 6} per cent. that thoreisno good reason for a reduc-

_ tion of that rate, and would ask the Governments of Madras, Bombay and

Burma to consider;whether the rate at present charged in those Provinces might
not with advantage be raised to 6} per cent.

4. Under the’present rules it is usual to levy penal or compound interest
on over-due instalments, and the Irrigation Oommission recommend that
such iuterest should be exacted only in very exceptional cases. In this recom-
mendation they are supported by several ?:ocnl overnments, and more especi-
ally by the Lieutenant-Governor of the United Provinces, who points out that
the failure to pay. znterest when due must be owing either to contumacy or to
ﬁverty, and that in the first case coercive process to enforce payment should

taken without delay, and in the second the question is whether some remis-
sion should not be granted; and not whether more interest should be exacted.
The Government of India are'unable to accept this argument without modi-

‘fication, as, even{whéh thedelay is due to oontumw{, it is impossible in
e t

{nd:ice-to levy the 1 ‘at once, andiit is equitable that a delay: so caused
should involve s 'penalty, if only as a Jeseon in punctuality. ' They agree, how-
over, that Local Governments' should be prepared to remit or reduce
compound and penal interest'in cases in which they are satisfied that the failure
is dup to inability | to pay and that thelevy of such interest would be produc-
tive of hardship. ; & = ;

‘" 5. Under most of the present sets'of rules the maximum ordinary term
fixed for the payment.of a loan is 20 dyears The Famine Commission sug-
gested that this period might be extended, and the Irrigation Commission
recommended that no;maximum period for re-payment should be prescribed,
or that the maximum term should be fixed at 50 years. Iocal Governments
being empowered to prescribe maximum periods for different tracts and dis-
tricts and for 'different’ classes of works, having regard mainly to the durability

s,

of ithe work for }which. the loan was granted. After full consideration

of ithese ions, :the Government of India are of opinion that in the
case of ordinary :improvements a ‘twenty years' term for repayment is

gencrally snfficient for the following . reasons. An examination of interest '

tables drawn ' up. to show the'amount of the annual or ha.].f-gearly instalments
require to discharge within different periods & loan of R1

at § per cent. will prove that to extend the period of repayment beyond twent
years effect no substantial reduction in the amourt of the annual or hnlg

yearly instalment; so that such an extension affords no great immediate ad- '
vantage to the borrower, while it burdens him for a longer term with the duty -

of making repayments. : A still stronger reason is to be found in the consider-
ation that the amount of funds available for making such loans is limited, and
that the rateat which fresh loans can be made depends to a large extent om
the rate at which the money already:out on loan is repaid io Government,
50 that it may be utilised by being re-issued in the form of further loans.
Thus to extend the term generally adopted for repayment would reduce the

0 at 6} or even |



441

number of improvements which could be aided by means of the total sum
available, and renderit less effective for the purpose in view The Govern-
ment of India therefore aro of opinion that the ordinary torm for repayment
of loans should not exceed 20 years; but they have no objection to a Local
Government's taking the power to grant a longer term in special cases.

6. In fixing the actual term of repayment in individual cases some consider-
ation should no doubt be paid, as recommended by the Irrigation Commission,
to the probable durability of the improvement, with the view of arranging that
the whole of the loan shall be repaid before the improvement ceases to be of
use ; but this is a matter in which the convenience of the borrower may well
be consulted, and the Government of India recommend the following procedure,
which has already been adopted in some Provinces. A specimen table
appended to this Resolution shows to the nearest anna the amount of equated
i{e&rly or half-yearly payments that would be required to discharge a loan of

100 with interest at 6} per cent., in periods of 10, 15 and 20 years, res-
pectively, from the dateof the first instalment, assuming that this is paid
at the end of three years®* from the date on which the loan is drawn. Bimilar
tablesshould be drawn up for other amounts and periods aud should be
explained to the borrower, it being left to him to choose, subject to the
aﬁproval of the lending authority, which table of payments he will adopt.
The borrower will then easily understand how many instalments of so man
rupees each he will have to repay, and will be able to select the scale whic
best suits his convenience. As regards the date from which the repayment
should commence, the Finance Commission suggested that a more careful
adjustment of the payments might be made to the time when profits begin to
accrue. On this point also the Government of India think that within
reasonable limits the convenience of the borrower may be oconsulted, and that
the object should be to ensure that payment, either of principal or interest, is
never exacted before the date when, by the exercise of such due diligence as
may reasonably be expected of an Indian peasant, the profits of the improve-
ment might be expected to cover the payment. This period of ce should
not, however, exceed 2} years in any ocase, and intersst shoulgnll)e charged
"during its currency : this will be aliowed for in the tables above mentioned.
The Government of India are not prepared to agroe to the suggestion that the
borrower might be allowed Lo repay insialments of the loan only so long as the
well endures, as this would involve enquiries which would be accompanied by
some trouble everywhere, and miéxt often prove impracticable owing to
insufficiency of staff or of records.

7. In some Provinces the rules regarding the nature of the security to be
required for a loan is sranted for the improvement of land seem tobe un-
necessarily strict. Under section 7 (1) of the Land Improvement Loans Act,
all loans granted under the Act, as well as the interest chargeable thereon,
may be reonvered from the borrower as if they were arrears of land revenue
due by him, and out of the land for the benefit of which the loan has been
granted up to the extent of the interest of the borrower in that land, including
the interest of mortgagees on, or persons having charges on, that interest.
‘Where therefore the borrower’s interest in the land to be improved is sufficient
security of itself to cover the loan, no further security should be demanded.
The Madras rule on the subject lays down that no loan should be granted
unless the value of the security offered exceeds by at least ome-fourth the
amount of the loan applied for. The Government of India are, however, of
og)inion that this rule may be relaxed with safety, and arc inclined to suggest
that where the amount of the loan docs not exceed three-fourths of the value of
the land after the improvement has been carried out, no collateral security
need be required. here the interest of the borrower in the land to be
improved is not sufficient of itself to ensure the repayment of the loan, it is
necessary to require further security, which may consist of other lands belong-
ing to the applicant, or of land belonging to other persons who are willing to

®As stated further on in this paragraph, the period of ocontemplated is not to excoed 3} years; but
three years has beon taken in the table to cover the results of unpunctualities which will probably ocour in the
repayment of the instalments.
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become his sureties, or of : personal security. It is for the Local Government
to satisfy itself that the security offered, in whatever form it is given, is
sufficient to guaraniee the repayment of the loan, and where it is of opinion
that security other than land is sufficient, there is no objection to such security
being acoepted.. Indeed, the Government of India strongly endorse the
o]i:::ini(m recorded by the Irrigation Commission that the joint personal security
of several persons may often be accepted as sufficient to ensure the repayment
of a loan and recommend for the comsideration of Local Governments the
rule now in force in Madras to the effect that when a loan is applied for by
the members of }a village community or by a group of cultivators on their
joint personal security, the Collector may, at his discretion, advance on such
security an amount not exceeding five times the annual assessment of the
Jand held by the applicants. In this connection it may be mentioned that
in some Provinces great delay is caused by an enquiry into previous encum-
brances on the land offered &s security ; although, sceing that under the Act,
.the existence of mortgages or other charges on the interest of the borrower
.does not lessenj the se_curi'ty for the loan, it would seem unnecessary to mako
{elaborate enquiliien regarding previous encumbrances on the land to be
‘improved ; and jthe Government of India trust that Local Governments will
-provide that such an enquiry shall not be carried further than is necessary
twith due regard to the security of the loan. The Irrigation Commission have
‘called attention fo the difficulty of advancing money for improvements to
.tenants in somé Provinces owing to their baving no transferable rights in
jtheir holdings, jand Local, Governments will be separately addressed on this
jsubject. Mennwhile -the Government of India desire to express their con-
‘{ourrence in the recommendation of the Commission that where the personal
security of a tenant or the joint security given by several tenants is sufficient
to ensure the repayment of the loan, the experiment of making advances to
tenants on such security pught to be freely tried. In some Provinces a rule
exists forbidding the grantifg of a loan to any borrower who isin _arrears for
iland revenue or, for;.a previous loan; but the Government of India are of
opinio that Lh.m in itself is po sufficignt reason for refusing a loan, if the secu-
grity offered is ptherwise . sstisfactory, and recommend that Collectors should
be given the discretion of granting loxm
satisfied as to thg seey:tyﬁer?ﬂ .
- B.Q'Tha'r!ulag?ip force in_gsbme . Provinoes regarding the iprocedure in grant-
§ing loans might also be revised ; with ithe object of affording greater facilities
tto persons wishing to borrow. ‘Arrangements might be. made for the supply
{free of cost of printed copies of a .form of application, to be presented to any
!rdvohua officér, and all revenue officers might be required in the case of an
i oral application to cause it to :be recorded in the presoribed form by some
“tofficial. It is usually sufficient in the case of an application for a small loan
fto refer it for local enquiry to an officer not below the rank of revenue inspec-
¢ tor or field kanungo, : though %vhere: the loan applied for exceeds R500, it
: would be advisable to prescribe that :the local enquiry should be conduoted
,by an officeriof a rank not lower than that of a deputy tahsildar. In Madras

i tahsildars have the :power to sanction loans not exceeding R2:0, while
¢ Divisional | Officers ‘can sanction loans up to R500, and Collectors up to
181,000; and other Local Governments are rqu:sted to consider whether
*similar powers to sanction ‘loan could not safely delegated to subordinate
.} officers, s0 as to obviate the delay of a reference to higher avthority. In the
" case of a large loan it is advisable to advance the money in instalments, the
second instaﬁant not being granted until the lending authority is satisfied
by local inspection that work to the ‘value of the first instalment has been’

to persons in arrears, when they are

:exeouted 3 but care should be taken that this condition ‘does not lead to delay,’

.and reports of trustworthy subordinates as to the progress of the work should
. be accepted, subject only to such check as is oconsidered necessary. Great
. importance should be attached to the principle that the :advance should be
sufficient to cover so much of the total outlay required to construct the work
. a8 the borrower is unable to provide from his own resources, as it is often better
~ to refuse altogether an application for an advance than to sanction it in part
only, leaving the applicant to bor row elsewhere to complete the work. :

[
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9. The Government of India concur with the irrigation Commission
as to the importance of elasticity in the colleclion of instalments for the
repayment of loans, and approve of their recommendations that suspen-
sion should be given without hesitation, whenever from causes beyond the
borrower’s control his crops fail to such an extent as to render the payment
of the instalment urduly burdensome to him; that whenever suspensions of
revenue are granted on alarge scale over a wide area they should carry with
them automatically suspensions of the fakavé instalments which may be
due the same year ; that the officer who has authority to grant the loan
should also have authority to grant suspension ; and that the suspended
‘instalment should not be made payable in the ensuing year with the
instalment of that year, but that the effect of suspension should Dbe
to postpone for one instalment period the payment of all remaining instal-
ments due on the loan. When u man borrows money he should be required
to repay the loan with interest; but time should be given him to make
those repayments in such a manner as will not be ruinous to him. Asregards
remissions, the Government of India are of opinion that itis a sound principle
not to remit repayment of a loan so readily as remissions of ordinary land
revenue are granted, and that as a general rule the risk of the failure of an
improvement should be borne by the borrower, as this affords the best guarantee
that the money will be judiciously applied ; but they will have no objection to
a Local Government’s remitting outstanding instalments or a part of them,
when a work fails from causes beyond the borrowei’s control and when
recovery of the loan in full would occasion serious hardship ; and they are
prepared to consider proposals for the deiegaticn of the power of granting such
remissions to local officers.

10. The foregoing paragraphs have dealt with the treatment of ordinary
loans under the Land Improvement Loans Acot. The Irrigation Oommission
have made certain proposals with the view of encouraging irrigation in
specially precarious traots. They recommend that in selec areas, which
have suffered severely in recent famines and have not since obtained by irriga-
tion or otherwise protection sufficient to guarantee them against the recurrence
of similar calamities, landowners should be encouraged to apply for loans on
ordinary conditions sufficient to gay for a portion of the cost of the contem-
plated improvements, and that Government should make a free grant of the
remainder of the cost, the proportion of the free grant to the total cost depend-
ing on the property of the applicant and the marginal profit from irrigation,
the suggested maximum being half the total amount required up to a limit of
R#500. 'The Government of India have no objection to free grants being made
under such circumstances, i.e., when they are applied to works the success of
which is caloulated to reduce future expenditure on famine relief ; but under
present circumstances they must be debited in the same way as actual famine
outlay and charged to Provincial Revenues. The Government of India will
consider separately whether such grants-in-aid might not be specially charged
against the Famine Insurance Grant, as Protective Irrigation expenditure to be
- met from Imperial Funds. This course would, however, require the sanction
of the Becretary of Btate, and it is subiaut to the disadvantage that the sums
so spent would reduce the amount available for outlay on ordinary Protective
Irrigation works and on Protective Railways. Such ¥mc grants cannot in an
case be charged to the loan account, but it is advisable to provide that they
may be recoverable as an arrear of land revenue, should the money be sFent
otherwise than in accordance with the conditions of the gift, and it will be
for Local Goveroments to consider whether this can he provided for under the
existing law or whether further legislation on the point will be necessary.

11. Advances made in ordinary times under the Agriculturists’ Loans Act
for the purchase of seed, fodder, cattle, and other requirements of agriculture
are undoubtedly of the greatest advantage to poor cultivators, and often enable
them to sow their lands or preserve their cattle without getting into hopeless
debt ; and where funds are available, liberal advances should be made for this
purpose. In some Provinces loans of this character are made free of interest
or at low rates of interest ; but the Government of India are of opinion that, as a
general rule, it is good policy to require a borrower who is given a direct loan to
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pay a fair interest for it, and that, save in very exceptional circumstances, the
same rate of interest should be charged as is charged on loans made for the
improvement of land. The principles already enunciated regarding land improve-
ment loans are generally applicable to advances made under the Agriculturists’
Loans Act, but as such loans are usually of small amount individually, and are
often required to be disbursed in large numbers and with as little delay as
possible, it is still more important in this case to simplifé and expedite the
cheduro by such measures as empoworing subordinate officers to sanction
oans and accepting joint or personal security. In accordance with the
recommendations made by the two Commissions the Government of India have
already authorised a system of employing selected officers to take lump sums
with tﬂem into camp and disburse loans on the spot on the receipt of the
borrowers  This system has been authorised as regards advances to be made
under both Acts, but is speciall aléplica.b]e to petty advances made for the
purchase of seed jand fodder, Tho Government of India also approve of the
suggestion made by the Famjne Commission that, where available, non-official
agency might be employed to aid in- making enquiries and disbursing loans ;
and where the number of such loans is large, it will often be found advisable
to make “the necessary enquiries well beforehand and to arrange for the
immediate disbufsement of the money when the loan is actually required, as
for instance, when rain falls at seed-time.

12. The foregoing considerations are applicable to the case of loans made
in ordinary times, and it renains to ovmsider the case of loans made to agri-
culturists in anticipation -of. scaroity or during the currency of famine. As
regards such loans the Government of India agree with the opinion® expressed
by the Famine and [rrigation Commissions that loans to agriculturists are
pspecially required in the very early. stages of famine as a measure of moral
strategy and to put heart into the people, and that a system of advances when
made in time and with jprudent forethought is & most efficient form of
relief, and one which can to & very great extent be freed from the pauperizing
influences of Btate charity. [These principles have been incorporated in the

visediFamine Qodes;iand wijll no doubt be acted upon when ocoasion arises.

t has been usualjin most Provinces t§ make advances in famine times on’ low
interest or free from idterest altogether, and to remit them with great generosity.
The Governmoent of India however agree with the Famine Oommission that this
is mistaken charity, likely tq demoralise the poeple. They are of opinion that
these advances should always catry interest at the usual rate, and ‘that while
due regard should be paid to ‘the'subsequent seasons and the ociroumstandes of -
the borrowers, repayment of these loans should take precedence of the recover
of arrears of land revenue. If it i§ necessary to grant some remission, it
should take the form of a remission of land revenue, and the loan with interest
should be recovered ; or'if this will involve great hardship, a portion of the
loan itself, and not merely the interest, should be remitted. In times of famine
in place of granting loans free of interest, the system of making free grants in.
adEitinn to repayable loans, already alluded to, may be freely utilised.
Advances may ba made to land-owners for the construction of private works to
-enable them to give employment to the poor, a portion of the advance being
made in the form of a loan repayable with interest on ordinary terms, and the
remainder in the form of a freegrant-in-aid from famine to be spent on:
the empl nt of labour in accordance with the system of * Aided illa%e;
Works,  for whioh provision has been made in the revised Famine Oodes. In'
such times a similar ,system may be adopted as regards advances for the
purchase of seed, fodder, or cattle.

18. The Government of India agree with the Irrigation Commission that:
the system of loans to agriculturists would be rendered more popular, both
with the subordinate revenue officers and with the borrowers, if the procedure
and the system of accounts could be simplified. The chief difficulty in effecting
an improvement of this charaoter is the necessity of distinguishing between:
repayments of principal and interest.” Under the system of equated payments:
mentioned above, it would be unnecessary to show in the account made over
to the borrower the distinotion between capital and interest, as all that he need
be told is the number of even rupees to be paid by him at each instalment and
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the number of instalments he will have to pay; and the Government of
India will consider separately whether it will be possible to relieve the
subordinate revenue establishment from the necessity otpolteeping up for each
borrower’s account details of principal and interest. In any case, however, it
will be necessary to maintain these details in the Account Offices.

14. As regards the source from which funds may be obtained for increas-
ing the amount available for advances under the two Aots, the present system
is that funds are provided by the Imperial Government undp advanced to
Local Governments under the Provincial Loan Account, which includes not
only advances to agriculturists, but also loans to Municipalities, District
Boards, and landed proprietors. Interest at 8} per cent., is charged to the
Looal Government on the mean between the outstanding balances at the

-commencement and at the close of the year, and Provincial Revenues are credited
with the full amount of interest realised on the loans granted by the Local
Government, and are debited with any sums which it may be necessary to
write off as irrecoverable. The sums recovered by way of repayment of
previous loans are available for making fresh advances, and should any further
sum be required by the Local Government, it is found, so far as possible, by
the Imperial Government from its resources for the year. The amount out-
standing on the 81st Maroh 1904 on account of advances to cultivators under
the two Acts was over 2} crores, and the average amount of loans made during
the last ten years has been 86 lakhs per annum, or exoluding the four famine
ears, 67 lakhs per annum. While the Government of India agree with the
rrigation Commission that it is very desirable that the supply of funds for this
purpose should be continuous and sufficient to meet all reasonable demands,
thei are unable to accept their recommendation that the amount available for
such loans should be greatly increased and should be provided continuously
without being liable to interruption in years of financial stress, the money
being obtained from loan funds if necessary; seeing that the additions to the
Provincial Loan Account are made from the oash balances of the Government
of India which are necessarily limited aocording to the circumstances of the
Keaar. They however recognise that, should the system of loans to agriculturists
improved in accordance with the s tions already made, the demand for
such loans is likely to increase gradually, and so long asitis kept within
reasonable bounds and is a natural and not an artificially inflated demand,
they will endeavour to meet it to the extent to which funds may be available
from time to time.

15. In this conneotion the Governor General in Council thinks it necessary
to utter a word of caution against what he considers to be a very real and
ractical danger, namely, the danger of creating, by too active a policy, a
orced and spurious demand for these advances. Even under the most favour-
able ciroumstances irrigated oultivation requires, atall events in the case of
wells, more capital than dry cultivation; and in many parts of the country,
where the wells are costly and their results uncertain, and where sahysica.l
conditions make it possible to irrigate only a small area from each well, only
the highest form of cultivation, which entails very considerable annual
expenditure, is likely to be profitable. In such a case it is worse than useless
to encourage a nt to contract a debt for the construction of a well, the
Poﬂtable working of which is beyond his resources ; and the Government of
ndia, while they are anxious to see the system of advances administered in a
mpathetic spirit and made as simple and liberal and elastic as possible, trust
t no excessive inducements will be held out to individuals to apply for loans
which they may find it difficult to repay, and that any increase o gemnd will
be spontaneous and therefore healthy.

16. Tinder the Provincial, Loan Account system any profits or losses that
may occur on these loans are credited or debited to Provincial Revenues, and
the Government of India would suggest to Local Govrnments that, as recom-
mended by the Famine Commission, an administrative account should be main-
tained for the loans under the two Acts, showing on the one side the profit
made by the Loocal Government by charging to borrowers a higher rate of interest
than it pays to the Imperial Government, and on the other the cost of
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remissions and of other expenses connected with these loans ; and that where,
on an average of years, the net profits of the Local Government are large,
measures should be taken to reduce them, not by a reduction of the rate of
interest charged, but by more liberal treatment of those cases in which the
borrower has met with misfortune, or by providing expenditure for such
purposes as maintaining a staff for well-boring or other aids to land improve-
ment, or for an extension of the systemn of free grants-in-aid. It must, however,
be olearly understood that expenditure on such establishments or grants though
it may be justified by profits on loan transactions, is entirely distinct therefrom
:::d must~ be separately debited in the Local Government’s current expendi-
re. ;

17. Beeing that the finanocial responsibilitiv for this loan system rests with
the Local Governments, the {Jovernment of India are prepared to relax the
present law, under which the previous sanction of the Governor General in
Oouncil is required for any modification of the rules in force, and will take
steps to have the necessary change made in the existing Acts. Local Govern-
ments will then be empowered to revise their rules at their discretion subject
only tothe control of the Imperial Government; but whenever it is proposed
to make any change which is not in accordance with the principles enunciated
in this Resolution or which materially affects financial arrangements, previous
refercnce should be made to the Government of India ; and in all cases copies
of the notifications effeoting dhanges in the rules should be sent to the Gov-
ernment of India for their information.

OrpERED, that the above Resolution be communicated to all Local Gov-

ernments and Administrations, to the
The Qomermmment ot Boubay. Finance Department, to the Forei
» " :;mu Provinces,  Department, for communication to the
. - of the Punjab. | Ohief Commissioner, Ajmer-Merwara and
P " t ! to the Honourable the nt to the Gov-
L ° Bengaliand  oinor General and Ohief Commissioner
Honourable the Oh fimiomer; Cent- in Baluchistan, and that it be published
mmm' Gurﬁ i I 3 in the Supplement to the Gazetle of
The Homourable the Agwnt to the Goversor- India.
General and Chisf Commissioner, North-Weet

b g : 3. WILSON,
b ! Secretary to the Government of India.

#

. Specimen table referved to in paragraph 6 of Resolution.

« :Table showing the; amount’ of equated yearly or half-yearl ents
required to discharge a 'loan of 100 ngth intgrast at 61 per ’;ent.’,r gsyu-?njng
that the first inistalment; is, actually paid at the end of tE:ee ears from the
date-of the drawing of theloan, and that interest for this period is taken into :
acoount in calculating.the instalments. That is, the total amount outstand- .
ing:at the end of the second yeariwould be 11289, and the equated payments !
have been calculated on tlusogfure Interest for the third and aupfnequant "
years follows the ordinary caloulations.

Period of repayment. ' m“m:dmrlr Amount of equated half-yearly
§ /] a B a.
W0years . .+ . . 15 8 7 1
1, v . . 1 18 5 14
20, . 10 0 5 0

> B = - — -
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APPENDIX B.
(Referred to in the Answer to Question 9.)
Statement showing separately (grade by grade) the number of appointments
in each branch of the Provincial Civél Services of eack of the Provinces n
Bengal, Bikar and Orissa and Assam.

Provinciar Crvit Service (Executive Braxon).

Grades USR] Baread |

Bengal. Oriss. Auam,

st grade on B 800 . . . . 5 4 1

2d , , , 700 . . . . 7 3 1

8d , ., 800 . . . ... 16 18 8

4h , , , 500 . e 40 87 10

TBth o, . L4000 . . . ... 72 85 14

6h , , ,80 . . . . ) 74 57 15

Th , 5, » 20 . . . . . 80 80 16
Totsl . .| 808 281 80

ProvinoiaL CiviL Service (JuprolAL Buanos).

Number in | Number in
Giados. Bengul and Bibar and
Assam, Orisea.

Sudordinate Judges.

1st grade on B 1,000 per mensem . . . 7 2
end , , . 80 , Ce e 14 6
-8d ,, , , 600 »  o» . . . . 27 11

Total 48 19

Munagfs.

Speoial grade on R 500 per mensem . . . . . 25 o
1st » w 1 400 ,, ” . . . . . . 49 14
20d . w800 . . o« .« o o . e 20
3rd w o 250 » . . . . . . 70 22
4th o w0 . e .o oW s 12

Total . 245 68

Graxp Torar . 208 87




i
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Artloles. 1908-09, 1909-10. 1910-11, 1911-12, 1912-18,
R & B R B
Arrﬁ?u, including hberdnlhory and 10,490,834 10,190,781 13,238,830 16,065,749 16,48,780
milliner
Anug, ..h{ svn-rmr. .u:n l(u.n'nr 5,21,749 4,83,008 5,00,007 517,614 6,30,023

BTORER - .t .

ART, wWoRXs OF -, . . R 21,882 20,888 24,356 83,868 25,715
Bavsmes AXD uomuf . . . 21,803 21,262 28,214 25,484 80,002
BUILDING AND XNOINEERING MATE-

RIALS . o . . ' 8,09,110 2,98,076 8,46,226 8,22,825 4,87,907
CABINET-WARE AKD rinmrun . 84,781 87,069 1,065,874 1,14,066 1,11,026
OL“IMIBO AND OLRTS, AND COMPONEKT]

PARTS TEEREOF f I 464,279 4,23,507 5,067,767 6,87,864 8,27,894
ONEXMICAL PRODUCTS AND FPREPARA- )

rIoNs . e . 4,41,225 4,560,887 478778 | 5,81,994 5,865,685
. ONINESE AXD JAPANESR-WARE . . 6,188 7,068 5,806 8,712 4114
COrocxs, WATCHES, AND OTHER TIME-

KEEPERS, AND PARTS THEREOF . 96,208 04,685 1,01,924 1,22,017 1,22,985
Corraz e e e e e 14,885 11,261 7,668 6,823 6,867
. CORDAGN, ROPE, ANXD TWINE MADE

OF ANY YEOETABLE FIBRE . 66,863 58,857 60,906 59,836 78,465
* CoTTON, ABTICLES MADE OT— |

Grey (nnbhnhod] .| - 82,20,078 | 60,02,440 | 50,980,671 | 66,099,450 | 87,17,668
White (Iﬂouhdj o | D erandon | 2678950 | 83,85,187 | 88,10,787 |  45,00,187
Coloured, printea uuldyul ' 88,18,008 | 80,08,416 40,70,947 | 43,94995 | 51,66,076

H an md all nt'.lmmn.!u- g
ton goods 'f . P 6,685,021 8,156,786 7,080,681 8,02,219 8,869,501
'ro:ru. .| 1,18,12,866 | 1,28,85,642 | 1,41,77,806 | 1.54,10,401 | 1,02,83881

UGS, MEDIOINES, AND NARCOTICS
nl(ual?ullns oplam nd lls ulhhldl

and tobacoo 8,562,788 4,25,801 4,87,610 4,866,338 5,05,808
DYSING AXD TANNING MATERIALS 5,48,083 5,76,088 7,43,086 €,80,908 8,07,185

i

Eanrmzswass, china, china '
i i""l" and imitation umm 2,01,870 2,02,088 218,074 | - 2,465,957 ,89,200
*rmmmn . o ,*’, .o 29,460 21,504 47,586 40,181 4,904
| J' |

m:. AND ARTICLES lunl OF FLAX 1,865,824 1,08,677 1,28,601 1,482,845 1,638,600
FRUITS AXD YEGETADLES . . 5,42,788 5,14,817 5,68,113 5,365,200 5.96,16&
Glnn. slm—nwn, aun ! ARTICLES :

MADE OF 6UM OR GUM-RESIN . . 1,739,400 2,01,585 240,610 2,008,450 3,50,104
HizpWiR® AND OUTLERT,including

‘ironmongery and pld.od-m « .| 1640851 | 15050100 | 18,387,604 | 1067912 2341,871
Bur AXD ARTIOLES mn ‘oF HENP , 86,627 43,086 45,402 53,807 40,518
" Hipm m KINS N . . . 51,609 54,406 52,660 84,476 74,268

“ INSTRUMENYs, APPARATUS, AND APPLI- |- L
:  ANOES, AND PARTN THEREOF . . 6,00,480 5,409,026 6,00,108 6,79,668 7,77,188
IVORY, AND IVORY-WARE . . 85,801 1,67,201 1,47,437 1,11,612 1,08471

448

APPENDIX C.
(Referred to in the Answer to Question 11.)

Gross amount of exatoms duty eollected in British India on imported merchandise in the five
years endsng 1912-15.
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Gross amount of customs duly collected sn British India on imported morchandise in the fivo

years ending 1912-13.—contd.

Articles, 1008-00. 1809-10. 1010-11. 1911-12, 1912-13.
] ] ] ® -]
JewELLERY and jewels, including plate
and othsr manufactures of gold and
gilver . . . . e 82,441 1,08,938 1,19,128 1,68,600 1,67,47¢
JuUTE, articles made of . . . 89,128 94,627 48,4865 '61,698 57,987
LraTEER, and articles made of leather
including boots and shoes, ;harness
and saddlery. . . . . 2,03,216 2,68,042 3,18,048 8,606,600 4,41,700
Liguors—
Als, beer, and porter . . . 6,265,772 5,43,607 7,838,028 7,06,718 8,88,281
Cider and other fermented liquors 1,786 2,002 1,884 2,956 9,644
Bpirits and liqueurs . . . 05,26,881 95,67,087 | 1,08,87,6356 | 1,10,83,887 | 1,11,81,246
Wines . . . . . 8,906,698 4,12,107 5,70,905 5,75,850 5,80,048
Torar or Liquors | 1,04,51,107 | 1,05,14,793 | 1,20,68,802 | 1,84,68,870 | 1,95,07,067
Marr . . N » . . 400 508 281 l,m BS54
METits, UNWROUGHT AND WROUGHT,
AXD ARTIOLES MADE OF METALS—
Brass . . . . R 8,47,286 8,08,001 ,88,808 8,02,600 8,623,187
Copper . . . . 621,187 6,04 221 9,07,018 6,08,758 8,28,634
Iren . . . ' . 5,850,420 6,72,760 5,67,468 6,086,315 6,85,758
Lead e e e e 86,326 86,806 80,486 83,861 89,440
Quicksilver . . B . 17,607 17,287 28,008 20,088 88,469
Bilver . . . . .| 6884131 58,48_,930 1,62,40,218 07,85,748 | 1,08,46,809
Btael . . . . 4,038,006 4,44,203 4,065,400 4,98,280 5,223,593
Tin e e e e 249847 2,84448 2,15,007 2,458,140 9,84,814
Zino or spelter . N f 70,276 80,888 08,088 1’0927” 1,228,008
Metals, unenumerated f . 1,80,058 3,168,343 2,123,708 2,48,233 2,71,061
ToraL or METALS N 04,268,910 88,71,204 | 1.97,06,288 | 1,20,43,708 | 1,80,30,600
Ons—
Petroleum , . PR «| 5825784 44,87,884 |  60,63,643 765,60,885 70,206,628
Al other kinds . . . . 1,856,017 1,24,236 1,88,640 1,168,179 1,61,254
Torar .| 6461661 | 48,12,130 | 63,02,082 | 76,85,504 | 7187777
OI1L-0LOTE AND FLOOR-CLOTE . . 29,483 86,107 44,820 42,328 52,066
OPIUM AND ITS ALKALOIDS . . 2,850 8,679 7,604 6,428 6,048
PaiNts, CoLOUBS, PAINTBRES' MATER-
1ALS, AXD COMPOSITIONS FOR APPLI-
CATION TO LEATHER, Wo0OD, AND
METALS N N . . . 3,02,848 3,61,458 8,30,120 4,532,384 4,590,780
PAPER, PASTEBOAED, MILLBOARD, AND ’
CANDBOARD OF ALL KINDS, AND
ARTICLES MADE OF PAPER AND
ravizemiond . . . . 6,80,888 5,75,813 6,43,882 6,04,687 7,885,287
Pezyuxmar ., . .+ .+ 18,387 18,316 10,365 20,418 21,877
PITOR, TAR, ANKD DAMMER , . . 54,410 58,1132 67,380 56,955 60,920
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Gros amount of cm#om duty coiiected sn Britisk India on smporécd morokandise in the flve
years ending 1918-13—contd.

Artloles. : 1808-09, 1809-10. 1910-11. 1011-12. 1912-18.
a B 3 E] a

ProvisioNs, oilman's Eotom, and

groceries N . _5 N . . 9,67,766 9,45,208 9,904,618 10,756,887 13,73,070
Barr— : .

From forelgn ports . .191,8640886 | 1,416,886 | 1,29,83,142 | 1,41,19,087 | 1,81,08,5%

»» Indian porta . © 18281 20,743 15,516 17,588 18,780

Torar of Sarr 11,86,88,167 | 1,41,67,078 | 1,28,99,068 | "1,41,87,555 | 1,81,17,060

BALTED Y18H, wet or dry N K A 1.7 1,283,791 90,646 88,316 93,470

Besps . . . f. . 138 43,000 45,394 45,111 34,507

Sunussaxpcowsis k. . .|l 17,648 17,266 18,261 18,008 [ 17,808

BILX, AND ARTIOLES MADE OF q1LX . || 16,88,688 | 1657722 | 18,090,069 | 1843721 24,386,502

s{m S .| zo8789 | 338841| 267288 | 818708 3,58,254

Bpross . . . . . | 797788 6752%0 | 770908 |  7,86,856 7,81,742
FATIONERY . . . . . 192,706 9,00,461 2,28,061 8,423,449 9,092,414

NE AND MARBLE, u'n anmores ||

ks B OF STONE AND mln . .| 48,335 42,721 40,461 86,4058 40,400
' auzyulpnru: t 5156060 | B676400 | 6387718 | 5983688 |  73.2079C

Bgail lm dlt( . 878 B850 940 256 10,760

hﬂh tonal ST | 288 675 103 161

Tirzow axp n:nl. .j"_g_'; :
otoarine . © Ly ol Ugeeser]  sas08 60,008 86,814 92,872

™ . . o ’ % i |; 163886 | 143026 | 148004 | 300285 | 187,736

Tn;u.n TARRICS wa ormEawiss | ;
yomscamam> L g-:,‘ o i s 3,148 1,081 1,408 6,088 -

S v . K '

'.'ljoxwuo . e e '5 e 3,568,783 631,081 | 30,04,850 | 95,88,088 27,41,806

Torzxr 23QuUINITES XOT ornnml i
mamn . . ;;" ‘: . . 65,828 74,083 70,318 85,054 90,924

Totl. 1NOLUDING l'o'l::mn.' A¥D :

BEQUISITES FOR ALL GAMES Q 1,658,968 1,60,448 1,87,688 1,96,648 204,684 :

nnh:.m . f. 'i.-; 2o . ferese 79,838 90,408 | 1,09726 1,18,865

Y3 3 ‘|’. E N .

Wu-.nn isp orEpE mon, i, | : :
I PIRING RODS AXD '.l.!l;l 5‘. Tl { 81,808 20,504 20,718 26,065 98,881 *
i ok 5 i :f k

Woob 4D !‘mnn. un1 afﬁmn H i

‘MADE OF WoOD - ’ '{ o l. . 8,85,719 8,87,046 4,383,879 8,604,274 8,20415 i

WoorL, ARTICLES lml or, INCLUDING

T . . . leoon o] 1469888 | 108371 | 1494701 | 1698883 | 1618008
AxrioLEs (wor nlc:n:n) nuoun ;
u rost ' cuie i 499,870 5,993,918 8,87,000 8,086,938 10,97,908 °
ALL OTHER ANTICLES, ununum:n ™
OB UXMANOFACTURED ‘o . . . -13,06,607 18,87,145 | 16,88,181 18,00,063 17,904,858
ORAYD {'lu-wmn garr 7 .| 7Te476.886'| 7,81,96,860 | 9,87,60,067 | 5,1438,543 | 9,027,876 '
Bxowvpixe Bare® 5,08,08,418 | 5,89,89,783 | 8,08,61,000 | 7,78,85987 | 8,61,63,386

I
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Gross amount of enstoms duly collected in British India on erpirted merokandise in the fire
wears ending 1912-13—conold.

Articles, 1008-00 1909-10 1010-11 1911-12 1018-13

Gaa1x AND Purse —
Rice (in the husk) . ' . 1,67,219 2,738,700 1,88,008 2,604,641 2,684,001
Rios (not in the busk) . . .| £0,22,010 | 1,01,87,902 | 1,28,07,108 | 1,88,27,404 | 1,44,80,447

Riseeflour o . o+ . 1,828 1,041 2,822 1,267 1,994

Torar .| 81,80,661 | 1,04,68,008 | 1,087,408 | 1,80,28,808 | 1,47,83,602

8. G. P. L—208 L, D.=18-3-14—760.





